Joint Inspection Report of Mining activity in upstream part of
Nandhaur River & Upper-stream part of Sharda Barrage, Tanakpur
in the matter of

Ridhima Pandey vs State of Uttarakhand

in
OA no. 429/2022

Background

Hon'ble National Green Tribunal, Principal Bench, New Delhi vide its order dated
18 July 2022 in the matter of Ridhima Pandey vs State of Uttarakhand in O.A. no.
429/2022 passed order for verification of factual position related to mining activity
mentioned in referenced NGT order and remedial action. Relevant para of Hon'ble

NGT order is as below-

“In view of the grievances made in the application, we are of the view that the
factual position needs to be verified and remedial action is required to be taken
on the basis thereof in case of violation of environmental norms. We accordingly
constitute Joint Committee of Regional Office of MoEF& CC at Dehradun, Principal
Chief Conservator of Forests, Government of Uttarakhand, CPCB, State PCB,
SEIAA, Uttarakhand and District Magistrates, Champawat and Nainital and direct
the Joint Committee to meet within four weeks, undertake site visits, look into the
grievances of the applicant, verify the factual position and take requisite action by
following due process of law. The State PCB will be the Nodal agency for

coordination and compliance.”

Copy of the reference NGT order is annexed as annexure no. 1.

In compliance of NGT order, joint inspection of areas in question (upstream part
of Nandhaur River and Upper-stream part of Sharda Barrage, Tanakpur) was
carried out during August 23-24, 2022 by following team members-

1. Shri Deep Chandra Arya, Conservator of Forests, Western Circle, Haldwani.
2. Shri Runa Oraon, Scientist D, CPCB, Lucknow.
3. Dr. Krishnendu Mondal, Dy. Director MoEF&CC, Dehradun.
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4. Dr. D.K. Joshi, Regional Officer, UKPCB, Haldwani.
5. Shri Madan Kishore, Geo Chemist, Geology and Mining, Unit-Haldwani.

6. Shri Manish Singh, Sub Divisional Magistrate, Haldwani.

7. Sh. Ravi Negi, District Mining Officer, Champawat

Representative of State Environmental Impact Assessment Authority (SEIAA) was

not present during joint inspection as SEIAA stands dissolved on the date. Joint

inspection by the above said committee was carried out. Salient observation and

recommendation based on site inspection and available records of each mining

sites is as below-

A. Upstream part of Nandhaur River:

Salient Observations:

a)

b)

d)

Nandhaur river is originated from Pangoot, Nainital and finally meets with
river Kailash. Nandhaur river passes through Nandhaur Wildlife
Sanctuary under Haldwani Forest Division.

Nandhaur Wildlife Sanctuary in Haldwani Forest Divisionsds notified
Eco-Sensitive Zone vide MoEF&CC notification dated 22 May 2020. Copy
of the said notification is annexed as annexure no. 2.

The Secretary ,Industrial Development (Mining) Section -1 Uttarakhand
Government has issued a letter dated 07.01.2022 to District Magistrate,
Nainital giving permission for River Dredging work to M/s APS Infra
Engineers Pvt. Ltd. under Uttarakhand River Dredging Policy Point no. 10
(2) for 06 months (annexure no. 3).

Following that the District Magistrate, Nainital has issued a letter dated
25.03.2022 to Divisional Forest Officer, Haldwani Forest Division
authorizing M/s APS Infra Engineers Pvt. Ltd. to collect R.B.M. lying
upstream of Nandhaur river for a duration of 6 months, under the
reference of Disaster Management Act, 2005, and requesting for
facilitating demarcation of the requested site (annexure no. 4).

In any of the above-mentioned letters, it has not been clearly mentioned
about the actual area being proposed for the mining activity. It is only
mentioned that the mining will be done in the upstream of Nandhaur
river.

However, Director, Geology and Mining unit, Directorate of Industry,

Dehradun send proposal for mining activity for area in question to
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a)

h)

j)

k)

Secretary, Mining, Government of Uttarakhand vide letter dated
December 24, 2021. Wherein, Coordinates of area in question mentioned
in the letter as 29° 07'54.4" N, 79° 41'28.0" E. It has also been mentioned
that channelization of the river Nandhaur will be done in 1.4 Km length
and 40.0 m width of the river (annexure no. 5).

In the above-mentioned letter dated December 24, 2021, the area
mentioned is reads as "“flowing from the mouth of Dehwa river to the
mouth of Kailash River near Dubelbera Dhoka forest compound”, During
the site inspection, Divisional Forest Officer of Haldwani Forest Division
has confirmed that the above-mentioned area falls inside the Eco-
Sensitive Zone of Nandhaur Wildlife Sanctuary.

Additional Director, Geology and Mining unit, Nainital vide its letter dated
March 26, 2022 requested Divisional Forest Officer, Haldwani for joint
demarcation of area in question. Divisional Forest Officer, Haldwani vide
letter dated March 28, 2022 informed District Magistrate, Nainital that
area in question (Upstream part of the river Nandhaur where the mining
is being proposed) comes inside the Eco-Sensitive Zone of Nandhaur
Wildlife Sanctuary, where the proposed mining activity may cause
environmental degradation and loss of bio-diversity and subsequently
may attract legal issues (annexure no. 6).

There is one mining activity carried out in Nandhaur river as per record
available with Mining Department, which is located outside the Nandhaur
Wildlife Sanctuary.

It was also confirmed by Divisional Forest Officer, Haldwani Forest
Division that the mining activity has been permitted in the downstream
of Nandhaur river (approx. 50 m away from the boundary of Eco-
Sensitive Zone of Nandhaur Wildlife Sanctuary) to the Uttarakhand Forest
Development Corporation for which Environmental Clearance and Forest
Clearance have been obtained from MoEF&CC and consent to operate has
been granted by Uttarakhand Pollution Control Board. During inspection,
mining activity was not carried out due to monsoon season.

As per the point no. 5 of the notification of Eco-Sensitive Zone of
Nandhaur Wildlife Sanctuary (Dated 22 May 2020), a monitoring
committee has been constituted by the MoEF&CC for monitoring the Eco-
Sensitive Zone, where the District Magistrate Nainital has been
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designated as the chairman of the committee. The same has been
communicated to the District Magistrate Nainital by the Divisional Forest
Officer, Haldwani Forest Division vide letter dated March 28,
2022(annexure no. 7).

In a similar matter (WPPIL No. 48 of 2022 at Hon'ble High Court of
Uttarakhand, Nainital) keeping in the view of the observations made by
the National Green Tribunal, Southern Zone, Chennai in O.A. No. 75 of
2020 (S52Z) on 19-04-2022, in the matter of Tribunal on its own motion
vs. Chief Secretary of Kerala, appearing at Page No. 70 of the order, vide
Clause (v), Hon'ble High Court order present reads as “we, hereby,
permit dredging of river Nandhaur, but we prohibit the removal of any
riverbed material (RBM) from the river for any purpose, whatsoever. The
same may be kept on the banks of the river, or in the nearby forest”.
However, it is to mention that the above-mentioned WPPIL is under
subjudice (annexure no. 8).

No mining activity was found on the day of inspection by the joint
inspection committee as constituted by NGT. However, it was also
observed that some dredging activity including Channelization of
Nandhaur river has been performed at two locations with length approx.
100 mtr each. As informed by the Divisional Forest Officer of Haldwani
Forest Division, the Channelization of river work has been performed
jointly by the Irrigation Department and Forest Department of
Uttarakhand in June, 2022, It was also informed that the extracted RBM
has been deposited on both the sides of the river.

It is informed by Divisional Forest Officer and Geo-chemist that no mining
activity has been started by M/s APS Infra Engineers Pvt. Ltd. at area in

question.

Conclusion and Recommendation:

1)

It is evident from above observation that mining permission has been
granted by Secretary (Industrial Development (Mining), Section -1,
Uttarakhand Government, which is not started. The area in question is
rich in bio-diversity and comes within Eco-Sensitive Zone of Nandhaur
Wildlife Sanctuary. Hence, mining activity may not be permitted.
However, preventive measures may be taken as per law/rule to protect

soil erosion.

Page 4 of 7
e IO v/// @f}” i g




2) District Survey Report of District Nainital has been prepared on
25.07.2018 which need to be updated along with Geo coordinates and
fresh replenishment study as per the guidelines of MOEF&CC, Govt. of
India.

B. Upper-stream part of Sharda Barrage, Tanakpur, Champawat,
Uttarakhand
Salient Observations:

a) Sharda river is originated from kalapani in the Pithoragarh District,
Uttarakhand. It travels approx. 350 km and finally meets with river
Ghaghara (U.P).

b) There is only one mining activity being carried out in Sharda River
(approx. 500 m downstream of Sharda Barrage) as per record
available with Mining Department. The said mining activity is carried
out by Uttarakhand Forest Development Corporation (UKFDC) for
which Environmental Clearance (EC) and Consoclidated Consent to
operate and Authorization (CCA) of UKPCB for 384.69 Hectare
covering both upstream and downstream of Sharda barrage.

c) However, as per condition no. 4 of Forest Clearance (FC) issued on
11.02.2013," no collection of mining shall be permitted from the
portion of Sharda River located on upstream of sharda barrage.”
Following that, UKFDC is carrying out manual mining only on
downstream area of approx. 284 hectares and leaving 100 hectares
on upstream of Sharda barrage untouched. Copy of EC, FC and CCA
is annexed as annexure no. 9.

d) It is also informed by Divisional Forest Officer that upstream of
Sharda barrage falls under elephant Corridor.

e) It is also informed by mining officer, Champawat no mining activity
is permitted on the upstream of Sharda barrage by mining
department. During visit, no mining activity was observed.

f) District Magistrate, Champawat has constituted a committee on
05.04.2022 (annexure no. 3 of applicant’s letter filed at Hon'ble NGT)

for joint inspection and recommendation for flood control.
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- g) Based on site inspection and recommendation by the joint
committee, District Magistrate, Champawat has issued order on
19.04.2022 for:

i. First of all, the work of channelization should be done as such
a place where more effective solutions can be found by doing
channelization. After seeing its effect, it would be éppmpriate
to do channelization work at other places. The channelization
work of areas near Gandakhali.No-01 should be done before
the monsoon period in 2022 and after assessing its effect in
the coming rainy season, advance action should be taken.

ii. Addition to above, flood protection work should be done from
Boom to Sharda.

iii. The above-mentioned work was decided to be done by the
Irrigation department, Lohaghat under the supervision of
D.F.O, Haldwani division.

o) It was informed by Divisional Forest Officer, Haldwani that Irrigation
Department has made channelization of length approx. 800 m on the
upstream of Sharda barrage (approx. 06 km north of barrage) in June,
2022 in compliance of District Magistrate, Champawat order dated
19.04.2022(annexure no. 10).

Conclusion and Recommendation:

1) It is evident from above observation that no mining activity is being carried
out on upstream of Sharda barrage.

2) District Survey Report of Districc Champawat has been prepared on
25.11.2018 which need to be updated along with Geo coordinates and fresh

replenishment study as per MoEF & CC, Govt. of India guidelines.

3) As informed by the mining officer, Champawat, a short-term permit was
issued to Pvt miner. (M/s Shiv Shakti Traders) on 06.03.2021 by Sub-
Divisional Magistrate, Purnagiri, Tanakpur on the upstream of sharda

barrage, which may be consider as a commercial activity and may not be
permitted. Mo mininy adivity A3 baen wndavinlen <o fa.

'\/3/ Page 6of 7




%’/’—;
(Deep Chandra Arya)
Conservator of

Forests,Western Circle,

Haldwani.

A t—

(Dr. D.K. Joshi
Regional Officer
UKPCB, Haldwani.

i

Mining Officer,

Geology and Mining, Unit-

(Dr. Kfishnendu

Mondal)
Dy. Director

MoEF&CC, Dehradun.

+

(Manish Singh)
Sub Divisional

Magistrate, Haldwani.

Champawat (Representative of

District Magistrate Champawat).

N

(Runa Oraon)
Scientist D,
CPCB, Lucknow.

\,

(Madan Kishore)
Geo Chemist,
Geology and Mining,
Unit- Haldwani

Page 7of 7




Item No.04

(Court No. 2)

PRINCIPALBENCH
(By Video Conferencing)
Original Application No.429/2022

Ridhima

Pandey ...Applicant

Versus

State of Uttarakhand ...Respondent
Date of hearing: 18.07.2022

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMEER

Application is registered based on a Letter Petition received by E-mail.
ORDER

s 1) Ms. Ridhima Pandey, aged about 14 Years, claiming herself to be a

global climate activist working for protection of environment and forests
ince 2017 when she was 9 years old, has sent the present letter petition,
which has been treated and registered as Original Application, complaining

about illegal mining inside the reserved forest of Haldwani Forest Division of
Uttarakhand.

2, The applicant has submitted that Nandhaur Wildlife Sanctuary is

situated in the Haldwani Forest Division. The area surrounding Nandhaur
wildlife Sanctuary has been notified as an Eco-sensitive Zong, The up-
-.m part of Nandhaur River falls under this Eco-sensitive zone,
vttarakhand Government Industrial Development Department (Mining) -
Section 1 vide their letter dated 07.01.2022 and District Magistrate, Nainital,

vide his order dated 25.03.2022 have authorized M/s. A.P.S Infra Engineers

river for a dura

__P__‘[‘-_l'_t!."__m collect R.B.M. lying in l_h_t: Eco-senzitive zone of the Nandhaur

uration of 6 months, under the guise of Disaster Management
Act, 2005. D.M Champawat has also started the process of permitting the

e
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= ated ﬂ5+ﬂ4,‘2522_ under the guise of Disaster
t
mm“ Act, 200s. .Haldwani Forest Division and concerned areas of

'both the
rivers Nandhayr and Sharda are rich hm-diwmit}r area and
important Schedul:

—

1 lifﬂﬂhfe habitat and Eco sensitive zone. If it is
niecessary to remove R.B.M., then permission should be granted after taking
expert opinion and removed R.B.M. should be deposited on both the sides of
river bank. 1f the mining activities are allowed in the above forest area then
there would be a big loss of environment and wild life habitat because the
road construction for mining vehicles, JCB, poclain machine and the

labourers to enter in the forest area would not only disturb the wildlife but
also destroy their habitat.

3. We appreciate the initiative taken by the applicant for sending the
letter petition to this Tribunal bringing to its notice environmental problems
of the frogile area of the Himalayas for appropriate directions. Active
participation with awareness of the environmental problems and sincere
concern for resolution thereof is what is required on the part of all citizens
who are under a fundamental duty under Article 51-A (g) of the Constitution
of India to protect and improve the environment.

4. In view of the grievances made in the application, we are of the view

that the factual position needs to be verified and remedial action is required
to be taken on the basis thereol in case of violation of environmental

norms. We accordingly constitute Joint Committee of Regional Office of

(2
(D MoEF & CC at Dehmdun Principal Chiel Conservator ator of Forests,

o
uuv:mm:nt of Uh.arnkhand CPCB, State PCB, SEIA.&, Uttarakhand and

©
District Magistrates, Champawat and Nainital and direct the Joint

Committee to meet within four weeks, undertake site visits,

look into the
mﬂmemm.wﬁhmﬁmpnﬁﬁnnmtakenquhiu




T

0. A. No. 10

429/2027 -
Ridhima PandeyVs, State of Uttarakhand

action by

followin
agency f e Process of law. The State PCB will be the Nodal
cy for Coordination ang compliance

S.  Factua) b 2
and action taken report may be furnished within three months

by e-mail at judici
ail at Juﬂlcml-ng@gov.in preferably in the form of searchable

: PDF/OCR Support PDF and not in the form of Image PDF.

List the matter for further consideration on 15.11.2022.

A copy of this order, along with a copy of the application and
documents enclosed therewith, be forwarded to the Regional Office of
MoEF & CC at Dehradun, Principal Chief Conservator of Forests,
Government of Uttarakhand, CPCB, State PCB, SEIAA, Uttarakhand and

District Magistrates, Champawat and Nainital by e-mail for compliance.
Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

18, 2022
'g“%ﬂ ApplicationNo.429/2022
AG
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
MNew Delhi, the 22nd May, 2020

S.0. 1616(E).— In supersession of Ministry's draft notification S.0. 3882 (E). dated 13"
December, 2017, the following draft of the notification, which the Central Government proposes to issug in
exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xi1v) of sub-section {2}
and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) i1s herdyn
published, as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for fhe
information of the public likely to be affected thereby, and notice is hereby given that the said dmfi
notification shall be taken into consideration on or after the expiry of a period of sixty days from the date
on which copies of the Gazette containing this notification are made available to the public;

Any person interested in making any objections or suggestions on the proposals contained in the
draft notification may forward the same m writing, for consideration of the Central Government within the
period so specified to the Secretary, Mimistry of Environment, Forest and Chimate Change, Indira
Paryavaran Bhawan, Jorbagh Road. Aligan). New Delhi-110 003, or send it to the e-mal address of the

Ministry at esz-mefleinican

Z



20 THE GAZETTE OF INDIA ; EXTRAORDINARY [ParT 11-SEC. 3G

Draft Notification

WHEREAS, the Nandhaur Wildlife Sanctuary is located in two districts namely, Nainital and
Champawat districts of Uttarakhand, which derives its name from Nandhaur valley and Nandhaur river
which flows inside the valley and the Nandhaur Wildlife Sanctuary lies between North latitudes
28°56'29.35"" 10 29°16°39.79"" and between East longitudes 79°33°3.82"" 1o 80"10°0.03"" and spread over
an arca of 269.95 square kilometers;

AND WHEREAS, this large landscape is flanked by river Yamuna towards the west to niver
Bhagmati in Nepal towards cast,

AND WHEREAS, this landscape is a representative of Tarai-Duar Savana Eco-region. Manking
the Himalayas in the southern slopes and the whole area of the landscape is recognized as an importam
center of biodiversity, both at national and global level;

AND WHEREAS, major {lora available in the Sanctuary are Cassia fistula (amaltash), Aidlanthys
excelsa (aru), Mangifira indica (aam), Spondias pinnata (aamra), Emblica officinalis faavala), Wrigheg
tomentosa (indrajao), Tamarindus indica femli), Sterculia villosa fudal), Bauhinia varicgata fkachmar).
Flacourtia indica (katail [kandail]). Zizvphus xvlovna (kathber), Haplohragma adenaphvlium {kath
sagaon), Marica sapida (kafal), Buchanania lanzan (kathbhilava)., Buchanania latifolia (pyalcharopf).
Gmelina arborea (kamhar [gambar]), Alhizzia odoratissima (kalasiras), Acacia farnesiana (kinkar), Careds
arborea (kumbhi), Ficus cunia (kumiva), Schleichera oleosa (kusum), Holarrhena antidvsenterica (kudd).
Phoebe lanceolata (kakra), Muchilus odoratissima (kaola). Holoptelea intgrifolia (kanju), Celtis tetrandea
fkharik), Bauhinia malabarica (khatava), Beridelia retusa (khaza), Ficus infectoria, Fieus rumphi fkhabdr,
pakar), Sapium insigne (kKheena), Acacia Catechu (kher), Bauhinia  purpurea  (kherwall), Trewio
nudiflora fkutel), Ficus racemosa (gular), Boehmaria rugulosa (gethi), Bridelia ratusa (goli [ckdanyal).
Ehretia laevis (chamror [ichoda)), Casearia elliptica (chilla), Wendlandia exserta (chila [tirchun}-nlr.
Diploknema butvracea (chura), Pinus roxburghi (chir), Alstonia  Schelaris (chitvan [chiun]). Svzugin
cumini (jamun), Trema orientalis (jeevant), Putranjiva roxburghli (jooti), Tamarix dioica fjhau), Lennga
coromandelica (jhingan), Cinnamomum  ramala (dalchini[trjpatta]), Garuga  pinnata (tmira |[Kharpat ).
Miliusa  veluting (domsaal), Butea monosperma (dhak), Elacotendron  glaucum ¢dhibri), Sapidm
sebiferum (tarcharbi), Oroxylum indicum (tarloo[tasriyal), Cocewlus lawrifolius (ulfora), Ficus roxbureh
fuimla), Toona ciliata, Cedrela toona (wun), Diospyros tomentose (landu). Gardenia wrgida (thanelp).
Grewia  elastica (thaman), Woodfordia  fruticosa  (dhaula), Ervthring suberosa  (dhauladhak ),
Lagerstroemia  parviflora (dhon), Azadivachia  indica (meem), Stercospermum  suaveolens (paddl ).
Bischoffia javanica (pamsemal), Dalbergia lonceolaria (passi [bandhar]), Ficus religiosa (pipal), Kidia
calveina (pula[pattal), Broussonetia papyrifera (paper malvan), Mitragyna pravifolia (faldu), Gredi
hainesina (farasen), Acacia nilotica (babool), Terminalia bellerica (bahera), Melia azedarach (hakem),
Cratacva religiosa (bama [barunal), Ficus hengalensis (banratha [bargad]), Anogeissus latifolia fbaakal i),
Prerocarpus marsupium (bijaysaal), Ficus scandens (betuli), Rhododendron arboreum burash), Querdus
lencotrichophora  (baanj), Aegle marmelos  (bel), Zizvphus  mawrationa,  Zizvphus  jujuba  (bgn),
Hymenodictvon excelsum (borang), Semecarpus anacardium (bhilava), Grewia oppositifolia (bhamal),
Madhuca indica (mahuva), Zizvplus xvlovra (makida), Litsea ghutinose (maida). Randia dumétogim
fmaninfall), Evcalyptus hybrid (eucalyptus [safeda]), Mallotus  phillipensis (roham), Cordia dichatogia,
Cordia myxa (lasora), Casearia graveolens (lalchila), Morus alba (sahtut [tutari]). Dalbergia sissoo s
[stusam]), Xvlosma longifothum ¢shallu), Shorea robusta (saal), Ougeinia oojeinensis (saadan), Tecrbna
grandis (saogaon), Albizzia chinensia (siras [kala]), Albizzia procera (siris [safed]). Moringa ofeifira
(seazna), Bonbax ceiba fsemal), Terminalia alaia (sain [ashnal), Nveranthes arborttistis ihersnnghr),
Adina cordifolia thaldu), Terminalia chebula tharra [harad]). ete;

AND WHEREAS, among the mega-fauna found in this region, the most important ones are ligers,
elephants, leopards, sloth bears, and numerous herbivores and the diverse fauna of this area enjovs equally
diverse floral diversity, which can be estimated considering the fact that the arca has twentv-seven s
and sub-types of Champion and Seth classified forests;

AND WHEREAS, the fauna recorded from the Nandhaur Wildlife Sanctuary are Rhesus mbcdyue
(Macaca mularta), common langur (Preshvtis entellus), jungle cat (Felis chaus), tiger (Panthera tighis),
common mongoose (Hertestes edwardsi), small indian mongoose ( Hertestes auropunctatis), jackal ( Clons
awrens), Indian fox (Velpes bengalensis), sloth bear (Melursus wrsinus), small Indian civer { Veverriéula
indica), blue bull (Boselaphus tragocanelus), barking deer (Muntiacus muntjak), spotted deer (v akis.

v |
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safbhar (Cervus unicolor), wild pig (Sus scrofa). five striped palm squirrel (Funambulus pannanit), Indian
ficld mouse (Mushooduga), common house rat (Rattus rattus), house mouse (Mus musculus), porcupine
(Hyserix indica), the grey musk shrew (Suncus mwrinus), Rufoustailed hare (Lepus  migricollis)
rificaudatus), flying fox (Preropus giganteus), fruit bat (Rousettus leschenaulii), goral (Naemorhedus
goral), Indian pangolin (Manis cresichodata), Asian clephant (Elephas maximus), common palm civet
(Paradoxurus hermaphroditus), red giant flving squirrel (Petaurista petaurisia), hispid hare L(':rpmmgu.'i
hiseldus), Indian hare (Lepus nigricilis), serow (Capricornis sumatraensis),cic,

AND WHEREAS, it is nccessary to conserve and protect the arca, the extent and boundaries o
Nandhaur Wildlife Sanctuary which are specified in paragraph | as Eco-sensitive Zone from ccologica
environmental and biodiversity point of view and to prohibit industries or class of industrics and the
operations and processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-scction (1) and clauses (v) and
(x1v) of sub-section (2) and sub=section (3) of Section 3 of the Environment (Protection) Act 1986 (289 ol
1986) (hereafter in this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent
varying from 0.7 kilometres to 15.0 kilometres around the boundary of Nandhaur Wildlife Sancruary. i
Nainital and Champawat districts in the State of Uttarakhand as the Eco-sensitive Zone (hereafier in this
notification referred to as the Eco-sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be to an extent gf
0.7 kilometres to 15.0 kilometres around the boundary of Nandhaur Wildlife Sanctuary and the area bf
the Eco-sensitive Zone i1s 540.267 square kilometres. The detail area of the Eco-sensitive Zone are

given as:

Haldwani Forest Division : 270,175 square kilometers;

Champawat Forest Division @ 100.880 square kilometers;

Tarai East Forest Division : 167.103 square kilometers;

Revenue Area of 2 villages : 1.9518 square kilometers;

Van panchayat area : 0.1574 square kilometers.

(2) The boundary description of Nandhaur Wildlife Sanctuary and its Eco-sensitive Zone 1s appended in
Annexure-1.

(3) The maps of the Nandhaur Wildlife Sanctuary demarcating Eco-sensitive Zone along with huumir;.
details and latitudes and longitudes are appended as Annexure-1TA, Annexure-11B, Annex
HC, Annexure-11D and Annexure-11E.

(e

(4) List of geo-coordinates of the boundary of Nandhaur Wildlife Sanctuary and Eco-sensitive Zonek
given in Table A and Table B of Annexure I11,

w

(5) The list of villages falling in the proposed Eco-sensitive Zone along with their geo co-ordimatds at
prominent points is appended as Annexure-IVA and Annexure-I1VB.

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall. for the purposes of the
Eco-sensitive Zone prepare a Zonal Master Plan within a period of two years from the dag of
publication of this notification in the Official Gazette, in consultation with local people and milu:rirF_- o
the stipulations given in this notification for approval of the competent authority of State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government
such manner as is specified in this notification and also in consonance with the relevant Central and
State laws and the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the
State Government, for integrating the ecological and environmental considerations mto the said
plan:-

{1y  Environment;
(i1) Forest and Wildlife;

(1) Agriculture;

13
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- (iv) Revenue;
(v) Urban Development;
{(vi) Tourism;
(vii} Rural Development;
(vii)  Irrigation and Flood Control;
(1x) Municipal;
(x) Panchayati Raj; and
(xi) Public Works Department.

(4) The Zonal Master Plan shall not impose any restriction on the approved cxisting land usd
nfrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall
factor in improvement of all infrastructure and activities to be more efficient and cco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing
water bodies, management of catchment areas, watershed management. groundwater managemenl.
soil and moisture conservation, needs of local community and such other aspects of the ecology antl
environment that need attention,

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urbah
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as. parks
and like places, horticultural areas, orchards, lakes and other water bodies with supporting maps
giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibitdd
and regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendl
development for security of local communities” livelihood.

{(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Montoring Commutige
for carrying out 1ts functions of monitoring in accordance with the provisions of this notficanon

3 Measures to be taken by the State Government - The State Government shall take the following
measures for giving effect to the provisions of this notification, namely:- ‘l
(1} Land use.~ (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked fior

recreational purposes in the Eco-sensitive Zone shall not be used or converted into arcas for commercial b
residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purpose other than that specified at pan
(a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the Monitorihe
Committee, and with the prior approval of the competent authority under Regional Town Planning Act apd
other rules and regulations of Central Government or State Government as applicable and vide provisions
of this Notification, to meet the residential needs of the local residents and for activities such as:-

(1) widening and strengthening of existing roads and construction of new roads:

(1) construction and renovation of infrastructure and civic amenities:
(1) small scale industries not causing pollution;

(iv) cottage industries including village industries: convenience stores and local amenities supporting e¢u-
tourism including home stay; and

(v) promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and indusinal development
activities without the prior approval of the competent authority under Regional Town Planning Ag¢t dnd
other rules and regulations of the State Government and without compliance of the provisions of Anile
244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

=1
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“rovided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected
by the State Government, after obtaining the views of Monitoring Committee, once in cach case and the
correction of said error shall be intimated to the Central Government in the Ministry of F.m1nu1l1mut.1

Farest and Climate Change: |

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(h) Etforts shall be made to reforest the unused or unproductive agricultural arcas with alforestation gnd
habitat restoration activities.

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for thei

(3)

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines :ihali!
be drawn up by the State Government in such a manner as to prohibit development activities at or ney

these areas which are detrimental to such arcas.
Tourism or Eco-tourism.- (a) All new cco-tourism activities or expansion of existing ruur_mh

activities within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitng
Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism i
consultation with State Departments of Environment and Forests.

{(¢) The Tourism Master Plan shall form a component of the Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Fed-
sensitive Zone.

(¢) The acuvities of eco-tounism shall be regulated as under, namely:-
{i) new construction of hotels and resorts shall not be allowed within one kilometre from the

boundary of the protected area or upto the extent of the Eco-sensitive Zone whichever §-
nearer:;

Provided that beyond the distance of one kilometre from the boundary of the protected area ull the

extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be allowed only in pri-
defined and designated areas for eco-tourism facilities as per Tourism Master Plan:

(4)

(5)

()

(7)

(i1} all new tourism activities or expansion of existing tourism activities within the |[Edh-
sensitive Zone shall be in accordance with the guidelines issued by the Centgal
Government in the Ministry of Environment, Forest and Climate Change and the edo-
tourism guidelines issued by National Tiger Conservation Authority (as amended fram
time to time) with emphasis on eco-tourism, eco-education and eco-development:

(1i1) until the Zonal Master Plan is approved, development for tourism and expansion jof
existing tourism activities shall be permitted by the concerned regulatory authorities bast:d
on the actual site specifie serutiny and recommendation of the Monmitoring Committec ahud
no new hotel, resort or commercial establishment construction shall be permitted withim
Eeo-sensitive Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the pdne
pool reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides,
cliffs, etc. shall be identified and a heritage conservation plan shall be drawn up for their preservation
and conservation as a part of the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefacts. areas and precmcts of historigal.
architectural, aesthetic. and cultural significance shall be identified in the Fco-sensitive Zone and
heritage conservation plan for their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall] be
complied in accordance with the provisions of the Noise Pollution (Regulation and Control) Rudes,
2000 under the Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act. 1981 (14 of 191)
and the rules made thereunder.

e
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t}r Discharge of efMuents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance
with the provisions of the General Standards for Discharge of Environmental Pollutants covered under
the Environment Act and the rules made thereunder or standards stipulated by State Government
whichever is more stringent.

(9) Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carned out in
accordance with the Solid Waste Management Rules, 2016, published by the Government of
India in the Ministry of Environment, Forest and Climate Change vide notification number
S.0. 1357 (E). dated the 8" April, 2016: the inorganic matcrial may be disposed in an
environmental acceptable manner at site identified outside the Eco-sensitive Zone:

(b) safe and Environmentally Sound Management (ESM) of Sohid wastes in conformity with the
extsting rules and regulations using identified technologies may be allowed within Eto-
sensitive Zone.

(10) Bio-Medical Waste.— Bio Medical Waste Management shall be as under:-

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out m accordancd
with the Bio-Medical Waste Management, Rules, 2016 published by the Government of Indis
in the Ministry of Environment, Forest and Chmate Change vide notification number G.5 R
343 (E). dated the 28" March, 2016:

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the
existing rules and regulations using identified technologies may be allowed within the Eco
sensitive Zone.

(11) Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carned
out as per the provisions of the Plastic Waste Management Rules, 2016, published by the Governmen
of India in the Ministry of Environment, Forest and Chimate Change vide notification number G.§ R
340(E), dated the 18™ March, 2016, as amended from time to time.

(12) Construction and demolition waste management.- The construction and  demolition \\':ﬂ.:-;lr
management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construchio
and Demolition Waste Management Rules, 2016 published by the Government of India in the Ministr
of Environment, Forest and Climate Change vide notification number G.S.R. 317(E), dated the |29
March, 2016, as amended from time 10 time.

(13) E-waste.- The ¢ - waste management in the Eco-sensitive Zone shall be carried out as per the
provisions of the E-Waste Management Rules, 2016, published by the Government of India ny the
Ministry of Environment, Forest and Climate Change. as amended from time to iime.

(14) Vehicular traffic.— The vehicular movement of traffic shall be regulated 1n a habitat friendly mannds
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and ull such ||ni-
as the Zonal Master plan is prepared and approved by the Competent Authority in the Stag
Government, the Monitoring Committee shall monitor compliance of vehicular movement under the
relevant Acts and the rules and regulations made thereunder,

(15) Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with
applicable laws and efforts shall be made for use of cleaner fuels.

(16) Industrial units.— (i) On or after the publication of this notification in the Oficial Gazette, no nel
polluting industries shall be permitted to be set up within the Eco-sensitive Zone.

-

(i1) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification §
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless §o
specified in this notification, and in addition, the non-polluting cottage mdustries shall be promoted

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-

(#) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be
permitted;

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall mn be
permitted.

'l
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4. List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities i the Beo
sensitive Zone shall be governed by the provisions of the Environment Act and the rules made thére
under including the Coastal Regulation Zone, 2011 and the Environmental Impact Assessmgnt
Notification, 2006 and other applicable laws including the Forest (Conservation) Act, 1980 (69 of
1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife (Protection) Act 1972 (33 of 1972), and
amendments made thereto and be regulated in the manner specified in the Table below, namely:-

TABLE
8. No. Activity Description
(1) (2) (3
A. Prohibited Activities
1. Commercial mining, stone quarrying | (a)  All new and existing mining (minor and major
and crushing units. minerals). stone quarrying and crushing units jar
prohibited with 1immediate effect except fof
meeting the domestic needs of bona Nide loca
residents including  digging  of  canth o
construction  or  repair  of  houses  and | fo
manufacture of country tiles or bricks for huusmﬁ
and for personal consumption;
(by The mining operations shall be carned oul
accordance with the order of the Hon'ble Supremé |
Court dated the 4" August, 2006 in the mauer of
TN, Godavarman Thirumulpad Vs UOL
W.P(C) No.202 of 1995 and dated the 217 Apnl. |
20114 in the matter of Goa Foundation Vs, UQI ¢
W.P.(C) No.435 of 2012,
: e !
& Setting of industries causing | New industries and expansion of existing polluting
pollution (Water, Air, Soil, Noise, | industries in the Eco-sensitive Zone shall no
elc.). permitted:
Provided that non-polluting industries  shall
allowed within Eco-sensitive Zone as per classificatu
: | of Industries n the guidelines 1ssued by the Centrpl
| | Pollution Control Board wn February, 2016, unless
| | otherwise specified in this notification and m addindn |
| | the non-polluting cottage industries shall be promoted! |
3, | Establishment  of major hydro- | Prohibited (except as otherwise provided) as per the |
electrie project. | applicable laws.
1 — =
i 4. | Use or production or processing of | Prohibited (except as otherwise provided) as per the
JI . any hazardous substances. apphicable laws,
| 1 — 11
5. Discharge of untreated effluents in | Prohibited (except as otherwise provided) as per the
natural water bodies or land area, applicable laws. .
f. Setting up of new saw mills. - | New or expansion of existing saw mills shall not he
permitted within the Eco-sensitive Zone
e Commercial use of firewood. Prohibited (except as otherwise provided) as per the |
applicable laws.
8. | Use of polythene bags. Prohibited (except as otherwise provided) as per fhe
applicable laws.
9. Setting up of brick kilns. Prohibited (except as otherwise provided) as per the
applicable laws, .3

w4
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Y s e e f
S. No. Activity Deseription I
(1) (2) (3) J
B. Regulated Activities
10. Commercial establishment of hotels | No new  commercial hotels and  resonts  shall be
and resonts, permitted within one kilometer of the boundary ol the
protected area or upto the extent of Eco-sensitive Zone,
whichever is necarer, except for small temporary
structures for eco-tourism activitics:
Provided that, beyond one kilometer from the boundary
of the protected arca or upto the extent of Eco-sensifiva
Zone whichever is nearer. all new tounst activities of
expansion of existing activities shall be in conformuny
with the Toursm Master Plan and guidelines  as
apphicable.
1L Construction activities. {a) New commercial construction of any kind shall no
be permitted within one kilometer  from  the
boundary of the protected area or upto extent of' the
Eco-sensitive Zone. whichever is nearer:
Provided that, local people shall be permitted t
undertake construction in their land for their us
including the activities mentioned in sub-paragraph (|
of paragraph 3 as per building bye-laws o meet
residential needs of the local residents.
| | Provided further that the construction actvity related th
small scale mdustries not causing pollution shall
regulated and kept at the minimum, with the pridr
permission  from the competent  authonty as | par
apphicable rules and regulations, if any.
(b) Beyond one kilometer it shall be regulated as pe:
the Zonal Master Plan, I
12. Small scale non polluting industries. | Non  polluting industries  as  per l.:!:!.*v'-hlﬁl.'iIImT ]
industries issued by the Central Pollution Control Boaf!
in February, 2016 and non-hazardous. small-scalé afd
service industry, agriculture, flonculture, horticulture br
agro-hased  dustry  producing  products  fraim
indigenous materials from the Eco-sensitive Zone shill
be permitted by the competent Authority
13 Felling of trees. ) There shall be no felling of trees in the forest jor
r Government or revenue or private lands withu
| prior permission of the Competent Authority in the
State Government. '
| b)  The felling of trees shall be regulated in uuuurdulLL‘
. with the provisions of the concerned Central | or
i State Act and the rules made thereunder,
14. | Collection of Forest produce or Non- | Regulated as per the applicable laws.
- Timber Forest produce. |
15. | Erection of  electrical and | Regulated under applicable laws (underground L;tlhT!H__‘
| communication towers and laying of | may be promoted). '
cables and other infrastructures,
16, Infrastructure including civie | Taking measures of mitigation as per the applicdble

8
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S. No. Activity Deseription . i
(1) (2) (3) i
amenilies. laws, rules and regulations available guidelines.
17. Widening and  strengthening of | Taking measures of mitigation as per the apphicable
existing roads and construction of | laws, rules and regulation and available guidelines.
new roads. |
I8, | Undertaking other activities related | Regulated as per the applicable laws.

to tourism like flying over the Eco-
sensitive Zone arca by hot air
balloon, helicopter, drones,
Microlites, etc.

19. Protection of hill slopes and river | Regulated as per the applicable laws.
banks. B |
20. Movement of wvehicular traffic at | Regulated for commercial purpose under applicable
night. laws. 1
21. Ongoing agriculture and horticulture | Permitted as per the applicable laws for use of locals.

practices by local communities along
with  dairies, dairy  farming,
aquaculture and fisheries.

22 Establishment of large-scale | Regulated (except otherwise provided) as per the
commercial livestock and poultry | applicable laws except for meeting local needs.
farms by firms, corporate and

companies.

2 Discharge of treated waste water or | The discharge of treated waste water or effluents shall '
effluents in natural water bodies or | be avoided to enter into the water bodies and effons |
land area. shall be made for recyele and reuse of treated waste

. | water, Otherwise the discharge of treated waste waterjor |
1 effluent shall be regulated as per the apphicable laws, |

24, Commercial extraction of surface | Regulated as per the applicable laws, i
and ground water.

25. Sohid waste management, Regulated as per the applicable laws,

26. Introduction of exotic species. Regulated as per the applicable laws,

27. Eco-taurism. Regulated as per the applicable laws,

28, Commercial sign boards and | Regulated as per the applicable laws. '
hoardings. | I

C. Promoted Activities

29, Rain water harvesting, Shall be actively promoted,

30, Organic farming, Shall be actively promoted.

3l. Adoption of green technology for all | Shall be actively promoted. .
activities. .

v A Cottage industries including village | Shall be actively promoted.

| artisans, eic, | .
| T S | BRDL g
| 33, | Useof renewable energy and fuels. | Bio-gas, solar light ete. shall be acuvely promoted.| ,
34, Agro-Forestry, Shall be actively promoted.
35, Plantation of Horticulture and Shall be actively promoted.
. Herbals. |

-



5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For cffecting
monitoring of the provisions of this notification under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986, the Central Government herchy  constitutes a Monitorning L’mulmftud
comprising of the following, namely:-

notific

(2)

(4)

SN | Constituent of the Monitoring Committee Designation
= E
(1) Collector, Naimial Chairman. ex officig
(1) Representative of Collector of Champawat Member;
(it1) | Representative of the Department of Environment, Government of Member,
Uttarakhand .
(iv) | Representative of the Department of Urban Development, Government | Member;
of Uttarakhand
(v) | Regional officer, Uttarakhand State Pollution Control Board | Member:
(vi) | A representative of Non-governmental Organisation working in the | Member;
| field of waldlife conservation to be nominated by the State
| Government
I (vii) | One expert in the area of ecology & environment to be nominated by | Member;
! the State Government for a term of one year in each case I
i (vit) | Divisional Forest Officer, Haldwani Forest Division ‘ Member-Secretary.
6. Terms of reference. — (1) The Monitoring Committee shall monitor the comphiance of the provisions o

ation.

The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new
Committee by the State Government and subsequently the Monitoring Committee shall b
constituted by the State Government.

The activities that are covered in the Schedule to the notification of the Government of India n the
erstwhile Ministry of Environment and Forests number 5.0, 1533 (E). dated the 14" September
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified

the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the
actual site-specific conditions and referred to the Central Government i the Mimstry of
Environment, Forest and Climate Change for prior environmental clearances under the provisions
of the said notification,

The activities that are not covered in the Schedule to the notification of the Government ol India
the erstwhile Ministry of Environment and Forests number $.0. 1533 (E). dated the 14" Sepium#wr
2006 and are falling in the Eco-sensitive Zone. except for the prohibited activities as specified inithe
Table under paragraph 4 thereof, shall be scrutimsed by the Monnoring Committee based on the
actual site-specific conditions and referred to the concerned regulatory authonuies.

o
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S. No. Activity [ Description
|
(1) (2) | '.'3}_ -
36, | Use of eco-friendly transport. , Shall be actively promoted.
31 Skill Development. ] Shall be actively promoied.
k1.8 Restoration of degraded land/ Shall be actively promoted.
| | forests/ habitat,
39. | Environmental awarcness. Shall be actively promoted.

this
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(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s)
shall be competent to file complaints under section 19 of the Environment Act, agaimst any person
who contravenes the provisions of this notfication,

(6) The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from industry associations or concerned stakeholders 1o assist in s deliberauons
depending on the requirements on issue to issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 3]
March of every year by the 30™ June of that year to the Chief Wildlife Warden in the State as per
proforma appended at Annexure V.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give
such directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.
7. The Central Government and State Government may specify additional measures, if any, for gwm_‘l
etfect to provisions of this notification,
8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by the
Honble Supreme Court of India or High Court or the National Green Tribunal,

[F. No. 25/113/201 5-[’.52;1“4]
Dr. SATISH C. GARKOTI, Scienust (¥
|

ANNEXURE-

BOUNDARY DESCRIPTION OF ECOSENSITIVE ZONE AROUND NANDHAUR WILDLIFE
SANCTUARY IN THE STATE UTTARKHAND

—

East Side - Sarda North 22,23, Mathiabanjh 3,4, Chhini 53, West Bastia 1.2.3, Fast Basna 1.2.34,
Naghan 8, Baramdeo A2 Al, Kakrali B, A, D, North Guliapani 4b, South Guliapani 12,3, East Kilpura
A B C

West Side - Kalega-6.1, Nandhour-1  Sumanthapla-2.  Lakhanmandi-5a. de. dadb.3.20.0a.8b,
Dolpokhara- 5, 8b, 8¢, 8a. 7a, 7b. 6b, 6a, Kalukhera- 5.6,3 Ratighat- 3a, la, Ib, 2b, 2a. 3b. 3a.4. 5. fia. bb
Garhkharak block c.no.-1, 2, 3. 4. 5a. 5b Simhia block c.no.-5b. 4c. 4a. 3. 2. 1 Patram block c.no.-/4.
West Lobchula 1a, 2b, 2a, 3ada;

North Side - East Lobchula 12,3, Gauniyaroa 1,13, North Kholgarh |, Upraula Gauniyaroa 1.2, South
Loweranala 14,5, North Loweranala 4b. 3b. 2b Kundal 1.4.5.8 Aaligarh Ib, la. Betlad 3a ;."‘h
(part),2a(part), 1 a(part). Ib{part), Durgapipal 1 1(part), Sarda North 4{part).5(part).6{ part);

South Side - North Banbasa Block 5,8.7, West Kilpura A, Dogari block-1 & 2, Sudlimath Block 1. 11b,
Sudhmath Block-11-2b,2a,1b.1a. Beda Reserve -3 East Jaulasal- 16,13.14.13.12, West Jaulasal- bb,
Hanspur block-C | Kalega-7
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MAP OF NANDHAUR WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE ALONG
WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNEXURE- 1B

GOOGLE MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY
ALONG WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNENLURE- HC

MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (501
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ANNEXLURE-HD

MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SO1)
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MAP OF NANDHAUR WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE ALONG
WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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TABLE A: GEO=- COORDINATES OF PROMINENT LOCATIONS OF NANDHALUR WILDLIFE
SANCTUARY
Point Longitude Latitude Description .
Wl 79° 40' 31.695" F 29° 11'3.884" N Nandhaur WLS !
w02 79°44' 37.284" E 29% 1)y 38.038" N Nandhaur WLS
W3 79°49' [2.193" E 29°9' 37 718" N MNandhaur WLS
Wiod 79 51'3R8.832"E 29°9' 2576 N Nandhaur WLS
WS 792 33 53.049" E 29° 10r 44.254" N Nandhaur WI HJ
W6 79 56' 10,269" E 29° 8 49.470" N Nandhaur WI.SE
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wa7 79° 58 45. 739" E 20T 3473" N Nandh:lur_ WLS
WOS 80° 1'2.823" E 20° 7' 40.210" N Nandhaur WLS
W09 80° 1'34.977" E 29° §'44.964" N Nandhaur WLS
W10 79° 59'37.921" E 29°3'1.139" N Nandhaur WLS |
Wil 79° 55' 15,137" E 29° 3 15.607" N Nandhaur WLS
W2 79° 47 50.944" E 29° 4 39.597" N Nandhaur WLS
wi3 79° 45' §7.253" E 20° 7' 11.210" N Nandhaur WLS
Wi4 79° 42! 19.679" E 29° § 57.363" N

Nandhaur WLS

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

Point

Longitude

Latitude

Description

E01

79° 33' 57.762" E

29°% 16' 39.994" N

Eco Sensitive zone

E02

79° 36' 19.052" E

297 14' 23.009" N

Eco Sensitive zone

E03

T79° 39" 33453" E

29° |3'4R.082" N

Eco Sensitive zone

Ei4

7942 39.081" E

29" 12'45.522" N

Eco Sensitive zone

E05

79° 45 36.564" E

29% 12'8.292" N

E06

79°50'17.169" E

29°10°0.514" N

Eco Sensitive zone

Eco Sensitive zone

EO7

79°48'4.071" E

29° 1P 51318 N

Eco Sensitive zone

E08

79° 50’ 20.665" E

29° |4' 50.935" N

Eco Sensitive zone

E09

TS LT E

29° 13 SR.OI5" N

Eco Sensitive zone

El10

79°53" 13318 E

29%11'2581" N

Eco Sensitive zong

79° 54' 38.887" E

29° 10" 30.7R4" N

T9° 5743191 E

299 15.266" N

Eco Sensitive 7one

Eco Sensitive zone

9% 59" 48. 190" E

29°11'30.730" N

Eco Sensitive zone

80% 1" 59.701" E

29° 10" 27.968" N

Eco Sensitive zone

RO°5'8. 790" E

29° 10 16.371" N

Eco Sensitive zone

807 8'27.463"E

29°9'22.326" N

Eco Sensitive zone

8O® 10'0,297" E

29° 718207 N

Eco Sensitive zone

BO® 6' 32.886" E

29° 5" 13.986" N

Eco Sensitive zone

80" 4'52.77T1"E

29° 2 35607 N

Feo Sensitive zone

80°3'35.373" E

28% 58'4.653" N

0% 1" 15513 B

287 56' 32.108" N

Fco Sensitive zong

Eco Sensitive zone

RO "4 867" E

287 59'46.918" N

Feo Sensitive zone

T79° 56' 47.563" E

29° 1" 19.672" N

-

Eco Sensitive zone
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MU R4 | 7905346660 E 28° 59" 33.923" N Eoo Sensitivezone | |

E25 79°48' 26818" E 29° 01 $4.202° N Foo Seasitie ot | |
£26 79°45' 2.150" E 29°2'42,193" N "~ BeoSensitivezone | |
E27 ?‘13_4_.3:'-33.-?;?{}" E 29° 0" 27.021" N Eco Sensitive zone
E28 79° 41' 31.539" E 29° 7 34.821" N Eco Sensitivezone | |
E29 79° 39' 7.687" E 29° 7' 49.656" N Eco Sorsitivezone|

 E30 79° 36 59.523" E 29°0' 14.706" N Eco Sensitive zone| |
E31 79° 34' 35.786" E 29° 12' 46.539" N Exo Sensitive zond

| E32 T79° 34'0471" E 29° 14" 55.206" N Eco Sensitive #one

SANCTUARY ALONG WITH GEO-COORDINATES

ANNEXLRE-IV A
LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF NANDHAUR WIl.DI.]]hC

20°8'27.937°N | |

Name | Village Longitude Latitude
Kathaul | Vi 79° 58'32.561" E
BakrialukiPatli ’. V2 80° 0'44.337"E

207 §' 39.672" N

—_—— —

ANNEXLURE-IVB

WILDLIFE SANCTUARY ALONG REVENUE AREA AND BOUNDARY DESCRIPTION

DETAILS OF THE VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF N.-\NBH:\FR

S. | Nameof | Tehsil Area of Area of _E a Boundary
| No. | Village Panchayati Van Revenue
inside the Village | Village (Ha.)
{Ha.) .
[ Kathoul Purlmgﬁ- ' | 50040 North - North Sarda 16, |
South - Kathou! | &2,
| East - Kathoul 3,
_j West-South Sarda 13
2 | Bakriyal 15.741 145.144 | North-Bakriyal Civil r{,-rruf“l.' 1
ki Pati | L
Ademrst South — Mathiyabanj 2. | .
Village) East - Mathivabanj 3. | | |
N ' l West Budam }
' | Total 15741 195,184 | TT1T
| PESEEE it = =S — I - ..__._] _
|
|
\:.-;ﬂ"ﬂ



L
[T 1—ATE 3] ATTA T ATHATT | AHTITI _1?‘2,9

b

Performa of Action Taken Report:
1.

5

b,

ANNEXLRE -V

Number and date of meetings.

Minutes of the meetings: (mention noteworthy points. Attach minutes of the mecting as separate
Annexure),

Status of preparation of Zonal Master Plan including Tourism Master Plan,

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive
Zone wise). Details may be attached as Annexure,

Summary of cases scrutinised for activities covered under the Environment lmpact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection) Act. 1986

Any other matter of importance.
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AaeR-51, ATEl, IENEYS (G TA-Her &g ReeW U B WOE, ser, ) @ gR
TR Hae @ dede st @ aw TR Ak i 8 (R TR 9d) o sevave R
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g 5 T 8| wewE AHae EEd wEde @ 73 §&m SEL/RK-2FY 21-
22/WO/AIEPL/001655, feaid 16 v, dfcafld & & “With reference to the
discussions had between, Sadbhav Engineering Limited (hereinafter referved to as “SEL™) and
M/s APS Infra Engineers Private Limited (hereinafter referred to as “M/s” APS Infra”), we
are pleased to award you the balance Construction works of Highway, Structures and Other
works as instructed by SEL representative in the Project stretch of “Four Laning of Rampur-
Kathgodam Section of NH-87 from Design Chainage 43.446 KM (Existing Ch. 42/791KM)

to Design Chainage 93.226 KM (Existing Chainage 88/000 KM) (Package-II) in the State of
Uttarakhand under NHDP Phase III" under the terms and Consditions stated in this work
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I aftfa v 3 W werd werTe 83 O agw Pl e Al 15062001 #
Sfeaftn ¢ & “orafo Rrenferd, A @ o W@ 1316 /30-fowo /2020, fems 19 i,
2021 @ WY Worw, Swred fwas A @ daiar w@ e gw eveRa i gm, R o
R AR TR T8 F o A A T8 @ df fv o s & gerew Rw 2 AR @ aea
g Fiflew av 7 @ WaEa s @ R T @) R srtan Renferd, Yaa
@ T3 @ Iuer ¥ o 09 afved e, san Frwew, seRmvs, e A @ o3 e
206/ oafiogo /Raw 2T /2021-22, RATE 09 O, 2021 & ERT IR WA F e (e
tq Puife R 2 wora R, @ v, Ried R vd o @ afed fam @ gr R
15062021 @1 40t o wraRar vd =1 A Sufefdy 4 vl Feor R

A yga e @ o & g A W e v T @ R 6 @ ot de
deferar s, @ ToR U@ ari &7 fee Rua @) W ® TR 78 g 3 2l @ Ak

y



%4

w140 Refo awr ? w4 o el /Swah /deey W T & 31 A
W@mﬁmaﬁmﬁﬁmiﬁnﬂﬁﬁmww;w&ﬁﬁrzﬂmm
R 78 B 5@ w A A Farda o Ra 9 w@ ay & R ) 3 o 7 e

T4 Lol
Wﬂimﬂmm.wmﬂaﬁwmaﬁmﬂﬂwqﬁmWM$
RR= T § Weaa @ W &1 GAEH B a8 |

ﬂﬂwa}ﬂﬂmﬁ.mﬂﬁmmmﬂwwmwﬁraﬁ#w
a1 3 7 @ & A o HeE/SvEi /a3 W &R ¥ I fed @ s @
TeTa S R BN | W &9 @ i aifdiew fread @ -

SR & - 29° 07 54.4", 7@ % - 79°41' 28.0"

i vaw 4 Rierd fam @ am wens afee g A W ReEr T wa @ 3En
7R 78 B g aw 4 Ferdow o ¥ 140 Rl ol SR 40 Hew Wl @
Wummmmmﬁﬂm;mmﬂowxm/ﬂm
# ger I IS &, S ARafer &3 @ Tid B SIS @ Genr W@ AEHen, Rare &5
# fafr= i § TR @ WA & T 8 99|

U @ sEfad § W 1873/ VII-A-1 /2021-05(28) /2021, 316 10 TR, 2021 B
gr wenfta Serave Ry g Af, 2021 @ g 10) & wRenfra & 5 e wew A
@ /Tw "R B WRawst @ el o e arferh wemt @ gr Puifa s
gud WA @ 353w § v wRaret @ Prewr T aw et R 2R &g IR gw
gt A gfom el B P/ WeR A W IR weml s @ g
Fefa / 3deRl @ ERI A W EFARYS, e 1 afied @ e W o
2 wem @ w4 A waf @ GRT 39T Wae JRfEE-2005 3§ Wew ARERI
& i 06 HrE @) 3afd &g argEn Wiga A G|

W & ¥ v A ofw dRuoel @ e e sl s o
wfmmﬁmmﬁﬂﬁmuﬁmﬁmm?wﬂ

o g srqafn / dae] *
iﬁr#'mm o gam &7 A R IR e @ sy wem /A o A

wign @3 A uftfy g siefan svafior wew /arodlowio /Rice @ A W e &
#g Puifts o @ @ A Qg wrafh g am ) @1 ymam PR S ks § v

w2



35

~oRfer el S ST TR At /s S@eRt g o R wmm ae S Saafl
@1 R @ foy g e Swa sefa @)

T SWIT B #9 ¥ Yodlovwo 37T g Wofo, E-136, WaeR-51, AT, IS
(ﬁhﬁ““"""ﬂWWWaEW.ﬁfﬂmﬁ}a?amwﬁmaaﬁmﬁa
T @ AW TN G T 4 (e e ) ¥ v Re 3R AR, 2021 D g
e 100) B WREFITER Syafil @ gIm @) s &g AR T ame T RAle 24.42.2021
T T & B T i whfy o v Pl srem RAiE 15062021 3 FH A WA B
PR T @ 1873/ VII-A-1 /2021-05(28) /2021, AT 10 TR, 2021 B ERI v
WWW%,EM1$R§W10{2}$WWWNW?$WM$
forg Swafier @ amgfif 2 vodorwo g g wofdto, E-138, WaeR-51, AT, ITRATS
(e v &g Remg v & W, g, ) @ ua ¥ sFug Haa @ aEe
FEM B IR TR AR T &7 (I TR 79) F St (GRodlorio) A e ¥ weE
®R A 39 WG B sy Rrerier), Hae @) vew R o @ wa § IR w®R Y
it frd WY &g e ey ¥ Fokaed wre a8

WoATe— TR/ *
yray

v

\\



T W & gor, sail Ao, Savave,

) El"ﬁ%z" ﬁ' e

1 , BogT |
" Wit TR, e o T e
3. RS s, R ave, wer|

WEiE j528  /paEfiogo /Rodfin /2021-22 e € ard 2022

faga: TovER R 3R -z P W& 102 @ IFER TSR wa A
m*mmmﬁmmmmw«mm
o A @ e §)

TR,

T TRE e srfer el HHaa @ w3 wo 1918,/30 wowfo/2021-22
fei® 25 Wrd, 2022 T W TEW B F FE W, (FEAWR vow) Rred g Iewave wE Aeife
fem @M F-1 @ TF W 2370/ VI-A-1/2022. /5(120) /2021 RAfe 07 Tl 2022 (BTl
W) BN 9% e dedl g @ W AR dvrfern &3 (R TR Ad) § o
w1/ SRofoTHo B el THoveo 87 @ Pmf ard &g godorEn FURT Fifiad wo foo @ o
mﬁﬂfﬁﬁ%@mm&mmm@wwﬁmmmﬁ
frda |

I I D IUEA § FIAT WA D 6H AT £ Q1P 28032022 B ARE 11:30
@ 7 Ry feffe @ o 21 9% Rae & Feifs /Y & 919 ® aw @ 71 g gfaf @
0 WE | SuRed e 8 I ¢ @1 FE W, mife  IWT &7 I W dMie o
Fq RAE ¥ W WR B I SO Y W0 R A ST W e |

N
i & . &1,
o | 6193 w! lg}

o 2hiesna 7t
%:- fﬂﬁﬁﬂiﬁﬁl

frenfasrd, Afare @ 978 SR E B T § wRew g e

Lo

\



e ¥,
Rrenfersm,
e |

- InrrEre Raw (R MY, 2021 B g e 100) 3 IR TS T B
RESERT @ werld oriv wWensl sgw S gW afgn daeE @Y
Rax 2Rin ol A s @ wwew #)

- HTYHT FrATH THD —1ﬁnfm—aﬁ.ﬁr./mt—ﬂ femie—25.03.2022 |

TRy, |

T A Wefa v @ ameien B¢ Rrad g s e wwar wan R

sefre o™ (@) -1, IRRIEYS WA B U CWe 2370/ VI- A-1/2022/ 5
(120) /21 fR=TE—07 wrad, 2022 & wrem ¥ anuer waeE ARFEH 2005 A uwRr 72 # Ak
aEE & wae s, ffd aft w® aeRd v @M O weveee e ®R W
e ferme o 1 fofs & w9 § arer were afefiow, 2005 & Sueeg oy Rl
fafyy ar sffram & s S g0 N ol €M @ gfea Swwrave Raw #f iff, 2024
@ famg W 102) & wuTeR O F &Y T8 @ wtm SvereE, 98 @ awr @)
S AU AE-IE B a5 F T 7 ome W wuw anfY @ R e

i, TEdE geEr F SR TR SR &% (R TR 7)) § oW weEr/sRAgE.
# Pl . o7 @ Ffo ot &g eflowm g7 §OW mf @ wr ¥ o5 ww @
ol 8y sgen whega f&d wr e sawave Rav 3R AR, 2021 @ g S @
SeREvs SoatTe aRER Frammel, 2001 & Fram-ee @ smrfa fraw s4 91 Aifte aed w1

79 o ¥g 9 AR, 9 WA W AW Ao A ol @ omw g oy 3 0 wEA
fawdt # oo fFd S Y argRfE weE @ 7E §)

wﬁmmwt%m@ﬁwaﬂﬂﬁmmakmiq
ﬁmmmﬂﬁuﬂmﬁ.mﬁmﬁfﬁmﬁﬂﬁmmﬂmaﬁaﬁﬁﬁﬁ
Prfor o ¥ Wi IR @ A §Y HAR T B IR il g g wAoa o7 °
forfer 1t &g Rear S| oo, w1 TPed WY @ ug F e, g7 @ R @
¥ & o W@ g g A wEee. aRaern a8 e @) oy v &, wia ade
@R N Bl T A e amele Swm @ e o g e § OO
Tm;wtmﬁmm,m.mmﬁmmwmﬁm@
W ES E BRI W W & WO Wi - nrd 2022 T
wHa W 11:30 791 @) faftr Paifte & 2 - NN 2

o

i



___'

58

: mﬁﬁﬁmmmmﬁmmﬁmmmmme
ot vIerary WRa WA, R weR 9 aftegaer R 22 7

2020 mﬁmmm‘mmmmmwmﬁmmmm—w
I et § @ wRRuR, wafael s da R @ e ¥ wRE SR
WA TR & I & wRRaR W s ¥ g more MR A 4 ¥
AT T, TR, S ol stedor gt @ fraree @ B i mr #)
7E N 3T e @ 5 9aa Toe AR @ wifuEl @ g B @ R
IR B aw 5 F v A WA B e @ W ¢ Rre 2 o
Faaey / e, Sfarr €

2 WHUR SO, Sum RE TR, wwarga ot afedr gen ten, @Rfl, TR ower onf?
ARl ¥ Sy W & g W Al e WReR g yeT @ W & v oy &
W wdn ow W ogm s wum @ W ReE, st wgmor spm A A
Wovogo, Wodoalo RE, vafarer Wigfy wamr w3, wHodlosagoyeo anfe #1 R
T B W @ oy S wfiw gme @ wafwer @ g ofiel @ AR § o
fods mE A YR WG we aREd @7 ¢ oawl AdR geiE aRRvd @
$F-I=afeg W @ amwfa amer 1

3 T8 3T S & 5 I TR ¥ U oy @Wel VoY §R N T4 ¥ Sand
Desiling @ Ww=a # W8 f¥ar ar a1 fwd Ao WA@Y N.G.T (Southern Zone) ETRI
o G (Suo-Motu) ¥ foraT Tar v OA.NO 01/2021 Tribunal on its own motion Suo
Moty T HIRT WYY g 39 Aifora g, RRE Ale =amerd g1 959 WG adAra!
s &1 Teq 5o Tar vd arg R g, 9o o # RRw g wRfh BN
MoEF & CC ZTWT Wl EIA Notification 2006 T ®elfUd 2016 & I{aN vafawoig
ol aifrerd aamar T 2

4 TH WBR @ AN Yo ¥ "o 9een wWEwd @ e e ade §er
1627—1628 / 2022(Diary No. 19961/2020) g HWR Tad ¥ 3=y ¥=w 3ifewr wey 7
3= # o IegoH EATed g faAE 02.03.2022 Y e wifa favar mar @ R
wfd 93 & Wy Hae 8 gHaT f sEae o) forar W |

o 990 T B TR A DY RS TR IO T 8 39 g F Ay o

= gar gy 8-
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ii.
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m *__________ Description
36. Use EE'\'\"—\\-—-———
eco-friendly trang 2 l
37. | Skill Developmen = e actively promote,
~ 3 Shall be actively promoted.
?mmnm,;nﬂ".“”‘smded land/ Shall be acti moted
habieat actively pro :
39, Envi
vironmental awareness. Shall be actively promoted.
5. Monitoring Committee for

monitoring of the provisions of

Mjlnilufing the Eco-sensitive Zone Notification.- For effective
this notification under sub-section (3) of section 3 of the Environment

(Protection) Act, 1986, the Central Government hereby constitutes a Monitoring Committee,
comprising of the following, namely:-

SN | Constituent of the Monitoring Committee Designation
(1) Collector, Nainital Chairman, ex officio
(ii) | Representative of Collector of Champawat Member;
(iii) | Representative of the Department of Environment, Government of Member,
Untarakhand
(iv) | Representative of the Department of Urban Development, Government | Member;
of Uttarakhand
(v) | Regional officer, Uttarakhand State Pollution Control Board Member;
(vi) |A representative of Non-governmental Organisation working in the Member:
field of wildlife conservation to be nominated by the State
Governmenl
(vii) | One expert in the area of ecology & environment to be nominated by | Member;
the State Government for a term of one year in each case
(viii) | Divisional Forest Officer, Haldwani Forest Division Member-Secretary.

-

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this
notification.

(2)

(3

(4)

The tenure of the Monitoring committce shall be for three years or till the re-constitution of the new
Committee by the State Government and subsequently the Monitoring Committee shall be
constituted by the State Government.

The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activitics as specified in
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the
actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forest and Climate Change for prior environmental clearances under the provisions
of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table t:_ndcr p::ragrlph 4 thereof, shall be scrutinised by the Monitoring Committee based on the
actual site-specific conditions and referred to the concerned regulatory authorities.

-4



Office Notes,
reports, orders
or proceedings
or directions
and Registrar's
order with
Slgnatures

COURT'S OR JUDGES'S ORDERS

27.04.2022

d

WPPIL No. 48 of 2022

Sri S.K. Mishra, A.C.J,
Sri R.C. Khulbe, J.

- Mr. Sandeep Tiwari, learned counsel for the
petitioner.

Mr. Lalit Sharma, learned Standing Counsel for
the Union of India.

Mr. S.S. Chauhan, learned Deputy Advocate
General for the State.

Issue notice to respondent No.7, returnable In

four weeks.
Postal requisite be filed within one week.

Keeping in view thé observations made by the
National Green Tribunal, Southern Zone, Chennal in
0.A. No.75 of 2020 (SZ) on 19.04.2022, in the matter
| of Tribunal on its own motion vs. Chief Secretary of
Kerala, appearing at Page No.70 of the order, vide
Clause (v), we, hereby, permit dredging of river
Nandhaur, but we prohibit the removal of any riverbed
material (RBM) from the river for any purpose,
whatsoever. The same may be kept on the banks of

the river, or Iin the nearby forest.

List this case along with Writ Petition (PIL) No.47
of 2022.




42

In the meantime, counter-affidavits may be filed

by the respondents.

Stay Application (IA No.01 of 2022) stands

disposed of.
R.C. Khulbe, J. (5.K. Mishra, A.C.J.)
$ 1?.“4.201;2 ) 27.04.2022
NISHANT

\
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No. J-11015/362/2009-1A.]I (M)
N Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

Indira ParyavaranBhavan, -
Prithvi Wing, 3™ Floor, Aliganj,
JorBagh Road, New Delhi-110 003

Dated: 1* March,2021
To,

M/s Uttaranchal Forest Development Corporation

AranyaVikasBhawan,

73, Nehru Road,

Dehradun-248 001

E-mail:uafdemd@yahoo.com, Vanvikas12@gmail.com

Subject.: Collection of Reta, Bajri and Boulder (Minor Mineral) from the River Bed of
ShardaRiverby M/s Uttaranchal Forest Development Corporation, located in Tanakpur

in the Haldwani ForestDivision, District Champawat, Uttarakhand-Extension of °
validity of EC regarding.

Ref.:- Proposal No. IAJUK/MIN/B720/2011.
Sir,

_ This is with reference to proposal no. IA/JUK/MIN/8720/2011of M/s Uttaranchal Forest
Development Corporation for Amendment w.r.t.the extension of validity of EC coterminous
with the validity of Forest Clearance i.e. 11" February, 2023.The EC was granted vide
Letter No.No. J-11015/362/2009-1A.1I(M) dated 15.04.2011 for Collection of Reta, Bajri and
Boulder (Minor Mineral) from the River Bed of ShardaRiver located in Tanakpur in the
Haldwani Forest Division, District Champawat, Uttarakhand (384.69 ha).

2. As per EIA Notification dated 14th Seplember, 2006 as amended from time to time.

the project falls under Category B or Activity 1(a) as the mining lease area is more than 100
ha.

2. PP has submitted that Environmental Clearance was granted vide Letter No, J-
11015/362/2008-1A.1I(M) dated 15.04.2011 wherein at Para 6 of EC letter it has specifically
mentions that, “The Ministry of Environment and Forests has examined the application in
accordance with the EIA Notification, 2006 and hereby accords environmental clearancefor

|
|
| F D
Mfs Llrtfra:c‘jw evelopmentCorporation Page 1 of 3
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a period of 10 years or il the forestry clearance whichever is earlier,subject fo
implementation of the following conditions and environmental safeguards.” PP submitted
that MoEF&CC vide its letter F. No. 8-61/1999-FC (pt-lil) dated 11.02.2013 granted Forest
Clearance for a period of 10 years and is valid till 11.02.2023. Since, EC is aiso valid for a
period of 10 years i.e. till 14.04.2021, therefore, PP has requested for extension of validity
of EC coterminous with the validity of Forest Clearance i.e. 11™ February, 2023 for hassle
free operations and applied for extension of validity of EC vide its Proposal No.

IA/JUK/MIN/8720/2011 dated 30.07.2020 and the proposal is placed in EAC meeting held
during 19-21 August, 2020,

3.Based on the document submitted and discussion held the Committeerecommended the
proposal of extension of vakdity of EC dated15.04.2011 till 11.02.2023.

4. The Ministry of Environment, Forest & Climate Change has examined the proposal in
accordance with the Environmental Impact Assessment Notification, 2006 and further
amendments thereto; and after accepting the recommendation of EAC meeting held during
19-21 August, 2020 hereby decided to accord the amendment of Environmental Clearance
under the provisions there to the above mentioned proposal for grant of extension of validity
of EC coterminous with the validity of Forest Clearance i.e. 11.02.2023 of M/s Uttarakhand
Forest Development Corporation for mine lease area of 384.68ha by M/s Uttarakhand
Forest Development Corporation. All other terms & conditions of the Environmental

Clearance granted vide J-11015/363/2009-|A-1I(M) dated 13.04.2011 shall remain same and
Environmental Clearance is valid up to 11.02.2023.

5. The PP shall implement the conditions prescribed in Enforcement & Monitoring
Guidelines for Sand Mining 2020, as applicable for PP. Implementation report with
supporting documents & photographs before and after shall be submitted to the Regional

Office of MOEF&CC before 1st July of every year for the activities carried out during
previous year.

6. The Ministry or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection. '
7. Concealing factual data or submission of false/fabricated dat -
e and fai
with any of the conditions mentioned above may result in withd lure to comply

. rawal of thi
attract action under the provisions of Environment (Protection)Act, 1986. R & o

B. The above conditions will be enforced inter-alia, under the

(Prevention & control of Pollution) Act, 1974, the Ai -

. : » the Air (Prevention & C .

1981, !I'!e Enulrrmrnanl (Protection) Act, 1986 and the Public Liaul::-il'rl‘.l;‘”ﬂllm::II & Pilorg 441,
along with their amendments and rules made there und Y ‘nsurance Act, 1991

by the Hon'ble Supreme Court of India/Hi °t and also any other orders passed
s ndia/High Court and any other Court of law relating to the

o~
Wﬂﬂﬂnﬂﬂ-l Forest DevelopmentCorporation

wﬁ

Provisions of the Water

Page 2 of 3
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9. An : . ,
Tribunal 5;; ?:ﬁg?;ﬂr;galr{st‘th,s environmental clearance shall lie with the National Green

bl reC, Within a period of 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010.

10.

These issues with the approval of the Competent Authority.

Yours faithfully,

Lo e Y2

(Pankaj Verma)
Scientist 'E'
Email- pankaj.verma@nic.in
Tel./Fax- 011- 24695264
Copy to:

1).  The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
2).

The Secretary, Department of Mines & Geology, Government of Uttarakhand,
Secretariat, Dehradun.

3). The Secretary, Department of Environment, Government of Uttarakhand, Secretariat,
Dehradun.

4). Chief Wildlife Warden, Government of Uttarakhand, Secretariat, Dehradun. |

5). The Chief Conservator of Forests, Central Region, Ministry of Environment and
Forests, B-1/72, SectorA, Aliganj, Lucknow-226020.

6). The Member Secretary, Central Pollution Control Board, PariveshBhavan, CBD-cum-
Office complex, East Arjun Nagar, New Delhi-1100032.

7). The Member Secretary, Central Ground Water Authority, A-2, W3, Curzon Road
Barracks, K.G. Marg,New Delhi-110001.

8). The Member Secretary, Uttarakhand Environment Protection & Pollution Control
Board, E-115, Nehru Colony Hardwar Road, Dehradun, Uttarakhand.

8). The Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines, Nagpur-
440 001.

10). The District Collector, Haldwani District,Uttarakhand.

11). Guard File.

12). PARIVESH PORTAL.

%
\JJ)"
\ o0t
(Pankaj Verma)
Scientist ‘E'
rma@nic.in
Tel/Fax- 011- 24695264

Email- pankaj.

M/s Uttaranchal Forest DevelopmentCorporation p
age 3 of 3
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- No. J-11015/362/2009-IA.II(M)
Government of India
Ministry of Environment and Forests
[A Division
Paryavaran Bhawan
CGO Complex, Locihy Road
New Deltu-110 002

Dated the 15" April, 2011
To

M/s Uttaranchal Forest Development Corporation
~ Aranya Vikas Bhawan,
- }.-:,;' i ' 73, Nehru Road,

—~=—"" Dehradun-248 001 R ol R 5 !
E-mail: uafdemd@yahoo.com ot 820
'V Vanvikasi2@gmail.com

Subject: Collection of Reta, Bajri and Boulder (Minor Mineral) from
the River Bed of Sharda River by M/s Uttaranchal Forest
A MY i ¥ Development Corporation, located in Tanakpur in the
Haldwani Forest Division, District Champawat, Uttarakhand
-environmental clearance regarding.
Sir,

This has reference to your letter No. U-2986/Environmental clearance
dated 02.09.2010 and subs=quent letters dated 15.4].2010, 11.01.2011 ang
14.61.2011 on the subject mentioned above. The project was earlier
prescribed Terms of Reference [TJIRs) by the Mimstry of Environirent and
Fcrests on 15.02.2010 for undertaking detailed E!A study for the purpose or
obtaining environmental clearance. The proposal is for extraction of 21.58lakh
E_QHWE‘S per annum {LTPA_}_QI‘ reta, bain and boulder {minor ﬂ"lil'léfall_-fr_ﬂ?'n_tﬁé
rniver bed of Sharda River, District Chamna;ﬂt._ilttmfln_t_:l_.__

2 The total mine lease area of the proiect is 384.69ha. which T
furestiand falling under the Haldwani Forest Division in Champawat Oistrict. Tt
vas stated by the proponent that although the lease has been grantea to them
i perpetuty, however, since the foresiry clearance is for a period
the environmental clearance nay also be granted for a maximum
y=ars o make it co-terminus with the forestry clearance. Th
’ e tolal length of
tne Sharda Rwerlunder the Haldwani Forest Division being urupug.;_-:j - 1*:]r ”:3-
Froject is approximately 12km. Out of the total allolted arva of 384 59; f s .
runor mineral callection will be Carried out from 50% of the total ey
2.25ha leaving 25% are. «n each cid : €a Le.
i 1 vide of the river hanks The area availabla

far mining woula therefor. p
€ 192 35ha alon -
vehich 1s devoid of any fior. BITAECHUNE O ithe e o,

ot 10 vears,
pernod of LU

3. No nationa! park and waildlif
Lore and buffer zone of
Elephant Reserve The Jim

€ sanctuary are reported
C De locs }
It mine. The project area t e S

alls ung t -
Corbett National par: : e et
ars 1< reported to b lorate a:

il f
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b1

distance of 110km NW from tn« project boundary Tne Chief A m’-ﬁ-;(‘:ﬁhj:a-
Government of Uttarakhand sile letter Ne 1192/12-1 dated 08 1< :' n "
accorded NOC for collection of rrinor mineral from the Sharda R'.w.w ' I;an Im:jl
of J84ha. An authenticated map has also been submittec [t mﬁ'{;l.f -‘t,,:tmg;'n:
the forest working plan, being implementeg by State -.Forﬂfr r_Ll::-wruk-nJ
include protection of wildlife and this would be duly taken care :- 1rl.r.:r :;r th.

up of reta, bajr and sand Tna¢ Kakrah RF, the Daun RF, the ':“J  tne buffbr
Bactia West RF and the Bastia =ast RF are reported 1o D€ '”‘F‘"ter_' ; .-4-1, dense
zone of the mine. These forests are miscellaneous type and ~iInes '
grewth of Sal- Sagwan follow=d by other trees. '

. tnvolvin
4 The mine working will ¢ opzncast by manual method ;HTJ::‘::; ‘f::ﬂll ang
driling and blasting. The runing 1s contined to extraction o :.u: -
bar from the river bed The rota and bajr vall be fuflectr‘:f:l by M”:;mj il o
se1 material using hand tools like shove!, pan, steve elC i T 1
carned out only during the Jay time. Extraction of river bed tT-cl D;Dduttlﬁﬁ
completely stopped during tf.ek m?;;ﬂn?zf::ﬁo:{' Lr: ;E:I;g:m:. Ponihiicany i 7
acity of the mine is 21 5Lakh 2Lakh m | L C
:-:I;:‘::rita";. The rniver bed mitarial will be replen_lsneé’ during .tm: rr::n;?:::
season every year. The ned out rnaterial ».-;rlf_be tranﬁpcrtedt 20 1
respective uses locations vie private agencies using their c::wj. :a ai T
Computerized weigh bridges ha.e been nstalled in order to checx E.“" mul i .
mament of matenal The priposed mining area is reported (o h+-:_'-ltli.'h.:‘:'|.ll
25"05756.03" to 29”04'45.4%" N Latitude and 80 08'12.47" to 80 ' 07'10.85 F
Lengitude in topo sheet No o2 C/4. The elevation from the sea level of the
proposed area is reported as 517.61m. Mining wili be carried out upto a dept!
of 1.5m.The quantity of n.ireral to be removed has been fixed based on
replemishment rate

5 The public hearing of tre project was held on 23.08 2010 for lease aria,
o' 3B4.69ha for collection uf river bed matena! from the Srharda Piver Th
Principal Secretary, Governiment of Uttarakhand vide letter Ne. 2526/ /11-1/16.3
KrnA/2009/10 dated 23.10.2C10 informed that collection of minor m
the river bed does not requ:re mine plan approval under
kineral Concession Rules 2031, The Ministry of Environme
accorded Stage-I approval under Forest (Conservation) Act, 1980 for diversic .
¢f 384.69ha forestiand on 08.04.2011 for collection of stona houlders 3ne
other minor minerals from the river bed of sharda Kiver i the Listric:

Champawat. The proponent has stated that there s NG court case o the
Froject or related activity,

ineral frurn,
Uttaraknand Minor
nt angd =arests has

E. The Ministry of Envircnment and Forests h
; as examined the 5 . .
atcordance with the EJA Natification, 2006 and hereby accords E”Eﬁ::.'dtlcfn I
clearance under the Provisicis chereof to the above Mentioned Mirgr ment
:Zr:rtat_:u b.:jri a?d boulder) M ning Project of M/s Uttaranchaj 0r Minsr
ra s - ; s U
p on for an annua collection of -%L‘P_Lék_h_??nneﬁ

neulder (minor mineral) hom the Sh y the 57
n t arda River bed by the o :
OPENTASr 75 1y,

nethod involving total mirn
3 lease ar ;
2 bl the forestry clearan ea of 33‘1-{'9“3. for o

¢ whichever is earl; _%_d__or_ ) ¥k
: — oret arlier, 5 ’ —LE!
%ﬂ;tlﬂnﬁi]h.j eny roni 3 =5 Eguﬂ:lrjéec [‘E_lnnltm‘..r:_-‘i, "y
A 3

-
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(i)

(i)
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(v)

48

Specific conditions

The project proponent shall obtain Consent to Establish and Cunsent_ to
Operate from the Uttarakhand Environment Protection & Pollution

Control Board and effectively implement all the conditions stipulated
therein.

The environmental clearance is subject to grant of forestry ﬂl;?afa”:fe
The project proponent shall obtain requisite prior f_“"e-“”'-; 'Ef’zea
under the Forest (Conservation) Act, 1980 for working in the fores !

The project proponent shall ensure that wheréver ::ha-l?'',':""r“—m?fmltlc::rf Isbﬂur
attracts the Mines Act, the provision thereof shall be strictly followe

Reguisite prior clearance from the Standing Committee of t_he N.%m.l.-lil
Board for Wildlife shall be obtained due to location of tl'-.;-_'-_ pl'ﬂjia‘u..u ar t;
within Shivalik Elephant Reserve, before star_tlng any activity resatmg e
the project at site. sll the conditions 5tspulated bylr the[t tr:n ID;j
Committee shall be =ffectively implemented '".the. prqject '.-‘._ Gled
ncted that this clearance does not necessarily implies that .wl :
ciearance shall be granted to the project and that your proposal for
wildlife clearance shal. be considerad by the campe_tent authorities t:-n its
merit and decision taken. The investment made in _the project, if any
based on environmental clearance granted to the prf:u]ect* in anticmatmn
of the clearance from wildlife clearance shall be er!tsrely at the cost and
risk of the project proponent and Ministry of Environment and Forests
shall not be responsibte in this regard in any manner.

Environmental clearance is subject to final order of the Hon'ble Supreme
Court of India in the matter of Goa Foundation Vs. Union of India in Writ
Petition (Civil) No. 460 of 2004, as may be applicable to this project.

(vi) Environmental clearance is subject to obtaining clearance under the

(vi) The project proponent shall

(viii) The project proponent shall

Wildlife (Protection) Act, 1972 from

the competent authority, as may be
applicable to this project.

prepare the plan of mining in coniarmit,

ns and the Rules prescribed in this regaru
clearly showing the nc viork zone in the mine lease i.e. the

distance from
the bank of river to be left un-worked, distance from the

bridges etc. It
shall be ensured that no mining shall be carried out during the monsogon
season. '

with the mine lease conditio

identify the degraded fo
with the State F
tion work by planti

rest area within the
orest Department anc
ng the native species

34/

mine lease in consultation
undertake pla ntation/afioresta

w-



(ix)

(x)

(x1)

[ xii)

{ xiii)

(xiv)
(xv)

(xvi)

Effective safequard measures, such as regular water <prinkling shali ¥

L
A I L )’
carried out in crntical areas prone to air pullution and haansg mgh i

- r I L |‘,'l'
of particulate matter such as loading and unloading point an 'I’“r: ]:_;, I
points. Extensive water sprinkling shall be carricd out on s it

the norms prescribed by the Central Pollution Control Board o trs
regard.

- s Mmeasures

The project proponent shall undertake adequale wjft:::_u_if"iu: 0 s

during extraction of river bed material and gnal:” L_";,-, ;nau not’ be

activity the h',’dflj-ge:ﬂ”qltﬂ’ regime of the ‘.urrr.u_ln-i.lr.q”-.:r e i<} i
el and qualily sha

affected. Regulur_monioning of ground water & g [l = i:f:t-.-;-:-rk of
Carrleu ou{ :1r_l.'r!._ll"'|ﬂ :':Té__-_mﬁle_!.e_a_é*{ ar{_','r_-'_! _'jf L_fl';[ﬂb =1 IJ s - Bilphel

5 1 R
existing  wells and installing new. piesoineters rf,!.:r.m_g. -m:}'-u;n"t.lxr-"-‘]
operation. The pericdic monitoring [(at least four irne .rr:] T mail s o]
monsoon (April-May), monsoon (August), pmt-m;:.-n;tf :r et .m o
and winter (January); once in each season)] lla .-*,. f; ”.I : .ﬁqt”f
consultation with thi: State Ground Wﬂter.fioz:rm’ .E-:.tr-:a_ g, |‘:r|}l ool

1 3 me e Sent L= B ! L Li-f
futhority and the data thus collected rmay bt DA, i
Ministry of Epvircnmant and FOrgsts and its Regional Office 1.:-’*_!5'!! ?ft :rn
Central _-G_r.nunﬂ Water Authority and T_'cha_-_ kKeqonal Dircctor, r,] _'.. : 1.:..
Ground Water Bcard. If at any stage, it is observed tnat ir e ground. ?-.. .
table is getling depizted due to the mining activily, Necussary CUFFeCl,
measures shall be carrnied out.

The project proponznt shall obtain necessary prior permission of
competent authorities for drawl of requisite quantity of water {surfac.
water and grourdwiter), if ary, required tur Lthe project

Appropriate mitigat.ve measures shall pe taken o prevent pollutior
the river in consultation with the State Pollution Control Boarg. It sniil

be ensured that thzre is no leakage of oil and grease in the river fra
the vehicles used fur transportation.

Vehicular emissiont. shall be kept under contral ang LEQyiar
The mineral trans crtation shall-be carred. out through
trucks _only and the vehicles carrying the  mine al

overloadec. -

— —

L

Iy monitoreé
the coued.
5.hz_|_l*._ not |

No dnlllng:_u_rld_lll_a_z.gqg_n_p_eratinn shall be carried out

Mineral handling irea shall be provided with
high efficiency dust extraction syste
Including all the . an.fer
arrangements. The

the adeguate nurticr «f
m  Loading and unioading a4 .5
points should also have efficicont dust corids il
se should be properly maintained ar, 4 Oprate
Periodical medical Examination of the worker : .
shall be carried out and records maintained. l-c: tﬁzgagcd sl
health axamination

oyt
of the worke
accordingly, rs should he

PUrposc, scheduyy of

dravin  ane tollog. o

il ,.
-

W
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or the housing of construction iabour within the
infrastructure and facilities such as fuel for
obile STP, safe drinking water, medicai heaith
housing may be in the form of temporary
aiter the completion of the project.

_ (xvii) Provision shall be made f
. site with all necessary
cooking, mobile toilets, n
care, creche etc. The

structures to be removed

(xviil)Digital processing of the entire lease area using _remote sensing
technique should be doné Fegularly once in three years for monitoring
the chang® ofriver course, if any and report submitted to the Ministry of

and Forests and its Regional Office located at Lucknow.

(xix) The project proponent shall take all precoutionary measures during
mining operation for conservation and protection of endangered fauna
namely elephant etc. found in the study "area. Action plan for
conservation of flora anc fauna shall be prepared in consultation with the

State Forest and Wildlife Department. All the safeguard measures

brought out in the Wildlfe Conservation Plan so prepared specific to this
project site shall be effectively implemented. Necessary allocation of
funds for implementation of the conservation plan shall be mad= and the
funds so allocated shal! be included in the project cost. A copy of action
plan shall be submitz2¢ to the Regional Office of the Ministry of
Environment and Forests, Lucknow,

(xx) The critical parameters such as RSPM (Particulate matter with size less
than 10micron i.e., PM,,} and NOx in the ambient air within the wmpact
zone shall be monitored periodically. Further, quality of discharged water
shall alsc be monitored [(TDS, DO, PH, Fecal Coliferrn and Total
Suspended Sclids (TST)!. The monitored data shall be upicaded on the
website of the company as weli s displayed on a display board at the
project site at a suitable location near the main gate of the Company in
public domain. The Circular No. J-20012/1/2006-1A.11(M) dated
27.05.2000 issued by Ministry of Environment and Forests. which i<
available on the websie of the Ministry www.envfor.nic.in shall also be
réferred in this regard fur its compliance, ’

(xxi) The project proponent shall get a siltation study carried out
year through some Expert Agency like Central
determine the siltaticn load in the river bed so that there is no over
exploitation of river bea material at any point of ime. The mineral to be
removed shall be determined based on siltation load. A copy of siltation
study so carried out shall be submitted to the Ministry of Envircnment
and Forests and its Regional Office Lucknow. h

within gne
Water Commission te

B. General conditions

(i) No change in_mining Ltechnology and

; Scope of wor ' :
without prior approval of the Ministry E e Duia e ach

of Environment & Forests,

(i)  No change in the calendar

_ plan including ex
reta, bajri and boulders (m e

. ton, guantum of myner,
Inor mineral) and wa e

ste should be mage
i
w6/
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(i)  Four ambient air quality- monitoring stations should be estapisned in the
core zone as wel' as in tae buffer zone for RSPM (Particulatz mratter w '/
size less than 10micren .e., PM,,) and NOx monitoring. Location of The \

stations should pe cecided based on the meteorcloqical data.
topographical features and environmentally and ecclogicall, sensiti/. "
targets and frequercy of monitoring should be undestaxsn o \

consultation with the State Pollution Control Board.

L Data on ambient air quality RSPM (Particulate matter with size less than

=~ 10micron i1e ., PM,;,, & NOx should be regula”y submitted to the
Mimistry of Environment and Forests including its Regional cffice located
at Lucknow and the State Pollution Contrgl Board / Cantral Pollution *
Control Board once in six months,

{v) Fugitive dust emissions from all the sources should be controllec
regularly. Water spraying arrangement on hau! roads, 'oading anc
unloading and at transfer points should be provided and properl
maintained.

(vi} Personnel working «n dusty areas should wear protective rgsplramra
devices and they snould also be provided with acequate training and
informaticn on safety and health aspects

Occupational 1ealth surveillance program of the workers shouid ta
undertaken periodically to cbserve any contractions due O exXpOSurg
dust and take correct ve measures, If needed.

(vii) A separate envircnmental management cell with suitable guajmi !
personnel should be set-up under the control of a Senior Executive, «ha
will report directly to the Head of the Organization.

(viii) The funds earmarked for environmental protection measures shoula Le
kept in separate account and should not be diverted for other purpd-:

Year wise expendiyce should be reported to the Ministry of Environiy:at
and Forests and its Regional Office located at Lucknow. —

(ix) The project authoriues should inform tu the Regional Office lac sted at
Lucknow regarding date of financial closuras anc fina approval ot tae

project by the concerned Uthorities and the date of start of land
development wark

(x) The Regional Ofice of this Ministry located at Luckrow shall mer .tor
comphance of the stipulated conditions. The project suthonties sh .Lﬂd
extend full cooperation to the officer (s) of the Regional Office 1b~
furmishing the requisite data / information / moniloring reports ?

(xi) The prolect proponent shall submit six monthly reports or

L]
compliance of the stipulated environmental e <z e

clearance canditions
"7/-

\
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. (xit) ncluding results of monitored data (both in hard copies 35 well as by &
mail) to the Ministry of Environment and Forests. ts Regional Office
Lucknow, the respective Zonal Office of Central pollution Control Board
the State Pollution Control Board The proponent shall upload the status

of compliance of the environmental clearance condilions, including |

results of monitored data on their website and shall update the same
periodically It shall simultaneously be sent to the Regional Office of the
Ministry of Environment and Foresls, {ucknow, the respeclive Zonal
Office of Central Polluticn Conjrol Board and the State Poliution Control
Board.

(xiii) A copy of the clearance letter shall be seht by the proponent Lo

concernad Panchayat, Zila parisad/ Municipa! Corporation, Urban Local

gody and the Local NGO, if any, from whom suggestons/
representations. if any, were received while processing tne proposal The
clearance letter snail alsc be put on the websile of the Compaily by the
proponent.

ixwy) The State Pollution Cortrol Board should display 3 copY of the clearance
jetter at the Regional uffice, District Industry Centre and the Collector’s
office/ Tehsilda r's Office for 30 days.

(x¢j~The environmental staternent for each financial year ending 21" March in
Form-V as Is mandated Lo be submitted by the project proponent to the
concerned State pollution Control Board as prescribed under the

Environment {Protection) Rules, 1986, as amended subsequently, shall
alsu be put on the wepsite of the company along witn the status of
compliance of environme=ntal clearance conditions and shail alsc be senl
to the Regional Office of the Ministry of Environment and Forests
Lucknow by e-mail. ;

{xvi) The project authoritie» should advertise at least 1n two local newNspapers
of the District or State In which the project 15 located an‘d D~ 5::1-
circulated, one of wnich shall be in the vernacular languaage rﬂl fr :

lucality concerned, within 7 days of the issue of the f,ujd,;:f-;lh.ett;.

informing that the project has been stcordéd environmental clearanc
2 arance

— =
nd fus : :
ard a copy of the clearance letteris available with the State Pullution

Control Board and alsu at web site of the Ministry SF Brvircarnnt ani

Forests at
and a co of " :
forwarded to the Regional Office of this Mimst;[r]-:: loc i:;l ::’Eﬁ- kt:‘culd be
£ ow.

7 The Ministry or an
y other compet
above conditi petent authority ma .
enviro tions or stipulate any further cond ! y alter/modily the
nment protection. mwen v Lhie niterast | o
8. Failuretoc I
omply with any of the conditions mentioned ab
ADove mavy resul

in withdrawal of this cle

arance and i

Environment (Protection) act, 1986 WTRGL oD under the S ¢
1 e of th

L9 ]
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the Wat:ra{;;:eﬁ?dmms wil be enforced inter-alia, under the provis 1. ¢ _

Control of PDlIUtlunDn &rcc:ntrnl of Pollution) Act, 1974, the Air (Preventin,

S Public Liaban 1} ACt, 1381, the Environment (Protection) Act [38tleu

Wt s Y Insurancc Act, 1991 along with their amendments and rulé
ereunder and also any other orders passed by the Hon'bie Supremu

Court of India/High Court of Uttarakhand and any other Court of Law relatin:
to the subject matter 1

_.a-"""."f
_-—""”-”‘
(SATISH.C.GARKOTI)

Scientist F’
Copy to

i The Secretary, Mimis:rv of Mines, Government of Incd:a, Shastri Bhawati
New Delhi

it;  The Secretary, Department of Mines & Geology. Gavernment o
Uttarakhand, Secretur.at, Dehradun.

i) The Secretary, Depart nent of Environment, Government of Uttarakhanc,
Secretanat, Dehradun

(iv) Chief Wwildlife Warcen, Government of Uttarakhand, Secretariat, -
Denradun.

(v) The Chief Conservator of Forests, Central Region, ‘“iinistry !
Environment and Fcrests, B-1/72, Sector-A, Aligan), Lucknow-226020

{vi) The Chairman, Central Pollution Control Board, Parivesh Bhavan, CTED-
cu=-COffice compie-, Tast brien Nagar, New Delhi-1 100032,

(vu) The Member Secr2tary, Central Ground Water Authority, A-2, E
Curzon Roaad Barracks, K.G. Marg, New Delhi-11000 1!'

(vmiy The Chairman, Uttarakhand Environment Protection & Polivtion Conuir |
Board, E-115, Nehru Colony, Hardwar Road, Dehraddn, Uttarakhand.

(ix} The Controller General, Indian Bureau Mines,
Lines, Nagpur-440 001.

In.dira Bnavan, Ui

__If_l- The District Collector, Champawat District . JUttarak nd.

(xi) El Division, Ministry of Environment and Forests! p
. aryavaran an.
C.G O Complex, Lodi Road, New Delhi- 110 003 & Bhaya,

(xii) Monitoring File
(xin) Guard File.

1
! L = o)

" |(SATISH.C.GARKG 1 1)

(xiv) Record File, {| - ;b-_ s __J__
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Goverprrent of ndia
Miniatry of Envirmnment & Forests
(TC Division) )
Faryavamp Bhawan,
(CO Comples,
’ o Lodh doad, Mew Defust 003
Duted 117 Fabruarny, 203
10, _
_The Prindipal Sccretary (Foresty)
. Furest and Revonue Dopartment,
¢ ~ Guvemment of Uttarakhand.

, Sub: Proposal t obtuin privr appraval of e Cental Coviznment under the Furest

© [Conscrvalion) Act )9R0, fur collection of stune, buolders dnd uther minel minTals rum

= 38459 huctarey of forust lan Jocamd in river bed of Shasds rives in Chamrpawat clislact of
Uttaraichand by the Utiarakhand Ferest Develepment Corperacion Lid f

1 em diroried to refor i the Addl Principal Chicf Conservawr of Forasis & the Nodal Siiicer

Forest {Conservation) Act, 1981}, Government of Urarakhand's lettur No. 336/ IC-2735 [Champa.)
dabJ 72082009 and No. 679/ 1G - 2735 (Champu.) dated 09.10.2012 en the abave mentuned
subjoct seching prior approval of Uw Central Govemment uader Scencn-2 of the Surest
(Coaxvation) Act, 1960 and te say e the seid proposal hes Feen rxamined by the rorest
Acvisury Committer consUituted by the Centul Government unler Sectien-3 ) 2o aloress.¢ AvL
After carsfud corsideration of the propesu by the Foresi Advisery Committes constitund oy tha
Central Govemyrent wndes Section-3 of the said Act, in-prirciple sppruval fer the sa.d Civersiie
wes granted vide this Ministry's lerter of even numiber daned 10012013 subjact ny fulfilment of
aeztwin condibpna. The Sate Covernment has (urnished compiiance regort in respect of eondidiens
slipulsled in the m—?rind;'h approva) and han requested tae Centre! Government b grare fima!
approval - ;o _ :

2 Ip this cunnecthion . . - i X
w mt:'l ﬁ-w‘ 'L}En‘ :J"Il'uhd w 'ﬂf d'u*l o0 !ht mlﬂ of &u‘ Cmpumu‘# .',‘Llhl- Wl ﬁ:ﬂ‘m\: =
pu ! Conservatr 'of Fozosts & the Nadz! Offiaer = PR o

1984, Gov el U - oo (Conservativg) Act,

e -ﬂ'lm mrﬂkhlnd vide Jﬂm‘ No ]m!?ﬂ-m {uluﬂ'lpﬂ.} dﬁt’ﬂ'll. E‘Uil -‘U‘F'i- .

iy No. 1828/1C « 2758 (Nani) doted 07.02.2013, approval of the Cemtral Govern " ;' g
[ i) ovdr Sectin2 of he Forew (Comtasvation) Act 1980 or coliortion o Shor sgsal i
i other minor mingrals from 384.69 ha, | . o SngOtelderany
j Champawal district of Uttarakhand t.:unnt I.Md loveted in river bd of dhazda rver m
. and by the Urturakhand Forest Devcloprunt C sl
g ° perivd d““}‘eﬂrs by the Umirakhond Fores: Development Curgey, ti-: T L.
{ e lolluwing onditions: RN, subK< o fullf il o

4 |
._ il Legal stutus of the diverted furest land shag remain archange;

l’ a

P

w2
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. 0 ' i {
Compensatury afforestation over (he Jegroded forest Jand equal in exteat o the forest land
+ being diverted shall bo raised and maintsined by the Staic Farest Departnent at Lhe cost of

+ the User Agency;

All the hunds received Brom the Uses Apercy under the project shall te tunslenzvd o Ad-
o CAMPA in liw Saving Bank Account of the concemmed Stais CAMPA i the
Corpration Bank, CGO Complex, Lodhi Road, Nuw Delri;

Nu onllection of muwr mingraly shall be permitted (rope the portion of the Sharda river
located en upsirenm of the Sharda borrage;

-

formulale a transporent and unhiased procedurs [or engugememi of labouwvrs fur

f . ctraction of the minor nunernls (com the forest land proposed for Lvenion,

F (vi)  The coltection o minur minerals eficr 31 day of Jassary i 3 yosr shell be alicwed oniy

-ﬂu1mj?t of certificate from (e Morilering Committer under the Chaamanship of the

" Principal Chie! Conservater of Forests, Uttankhand ‘constituted vide Goyermment of

Uttaakhand s letrer No. 14-1/X-3-12-08(14}/ 2008-T.C.. dated 20.U8.2075 1o he effect that tae

_ corditicns hﬁPll-:'-ltn-d in the approval accorded uader the Forus: (Cunscrvation} Act, 1380

I snud the instructions issuad by the Menitenng Curumittes have sabtisfaaiertly eur cumnphed

. ineoliection of the minor minesuls during te previous calmdar yesr;

(v) T sesture the fanctionality and uiilily.of the migratory commicer likiag Carkel Tiges
Reserve with pruposed Puwalgarh Comservation Reserve, the Stale Covernment may
expiore feasibilicy to reiocate the serlements from the Sundurihal village By wsing, Staie
CAMPA funds; ' .

(vii) Hity poscent of the nct profic camed by (he user sgency from the collection v mmes

. muwrals shall be Jepovited to a Special Purpose Vehicle (SEV) cumstnuted by the Scue

i Governmuent under the Chaisimanship of the Chlef Wildlife Wardea Coverngient of

~ Utlazakhand vide order No. 383/ X<W124{14)/ 2008 duted 30 may 202 The aowunt lo bw

~ Jepopited In lh; SV shall be used exclusively for rivex tradming sctlvities and SwRAg ment
& w;m of forest & wildlile in vicinlty of foreat lynd diverted fir collection of minor
minerals; '

. (ix)  The Sk Covernment shall thr the C A { Water Cons i

’ S Bt s :uﬁ?m ::T;i S:;i :’:; P;::u f.:ms.a:?mm Fiasci-rch &

- : _ Y OF e gunar minerals taay
may sustanably be collecied from the gaid FOruon of the Shorea river uad int
sume b Uhe Ministry o Environmeny & Forvets;

The ilantity of abnor minere) coleted during s wurking veason
+ sustuinable qdandity as rscssed. by g CSWORT Dehradua,

rmum of minog minerals shyl) pe 1eslicied 1o ﬁltddiu hadf orf i
kaving intact the rme-fourth of widlh of the river ped a'gnb i
4 il L

Mg the
sball net be mose than the

: © WK of river hed gie rﬁ
'S 0ach bank '“.?r

UI mineyals QUIINE o workis
AdRally extand ia tha bou b’
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i bousts , . ) {
uf lh} permissible sren. The muximum permussible depth for colicetion of ainer minerals ot

contre of the river width shall be limited t 3 o and it chall gradually racuce Ll st rcaches
boundary of the permissible zone:

: .. sl I
Tu feeale and cuniain recory) of the quanlity «f sunor mitternls sxtrucied Juning ¢

season Stute Foresl Depa stmert s:ul. 5¢l wp adequare number of cherk posts Junng (e
collection season;

Faraclion of munor I.T'Il.‘lﬂ.'ul shall be restricied from 1% Qcwber tw ¥1* May of the
subseyuent yeor; | ; :

fxv) Minor mincrals shall be collocted h;r pianually by using hand touls. Use of explusive and
; heavy machinerics for braking/cullection of minor minerals shall be stricty prohibted:

{xvi) Collecton time shall b En..'rn BUN=FisC 1 SUN-AQL

(xvil) Neo lsboor camp shall be set up io the Eur-..sl nru Iur the l.imuren mgnb-"u. in collectivn of
g * the minor minerals;

{JnruiJ Breaking of boulders shall be m‘nderhhn outyide the (orust boundiriey; ;

(xix) The lbovress engaged in colloction wurk will be provided free Fusiwaood/ 2 Lermate Anuzce
of energy 10 avuid any pressure on adjoining forest land;
f(xx) The boundary of the forest land being diverwd snall oe demarsurad on yrourd at e
' progect cost, by erectuny, four feet higa reindurced cepent eonciute pillars, each Bsenibed
wilh its scda) aumnber, DGPS coardmares, furward and buck bearing, and u,a.ia:'-u: Irum
adjuen pillass ol
(od)  ‘The toreat land lh-u'l; not bo used for any puipse other than that specified ir. (e propusal
* (exii) ~ User ageney sball subout anmual self-monituring report, Indicating statas of vomplianee o
the cenditions stipulated in the, approval (o the Sk Covernmenr and the voncerned
Regional Office of this Ministry:

{xxill) Any other condition that Lhe Central Rtp(mﬂ Office n! l'hL‘- Ministry, [t..u.kmw and the
State ‘Covernment of Uttarukhand mwy stipulale, from tme to time, in the interest of
cnnservaton, prnm:lmn and Jevelopaent of forests & wildlde; and .

(xxiv) Ide Uxr Agency and the Et:mr,{"-uwnmunr shadl vnsure comolinnee m provisioms of the all

Acty, Kules, Repulalivpg and Guidylings, for the bmw bewny o frice, as ar phestlie Lo tha

* profa.
: Yours fithful
= ‘,;.-#J
_ | _ (H.(. Chandhuy
cmm - ] Assistint Lispector General of Tocests

. “lhe Principel Chial Consorvator of Furests, Government of Ummkhq.:;d, Dehsadun,
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{ » Nodal Officwr, Furest Depurtmaont, Govirnemame of Utssrakhond, Dohrsdun,
il [ 2 AudL I'nndpul Chief Consarvator of Pocests (Centzal), Leglmnl Otfice (Central Zong).
- cknow. ' P
& B rer Agr.nﬂ . j /
i | wmmmumm Envirorsnciit and Forests, . v
: mdfiﬂ;, _ I 5 i

(H. audhary)
Assistunt laspecior Gencralof Forests
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¢ A Uttarakhand Pollution Control Board
o o ||{~.|tirl I] W P ¥
—_ vira Devi Paryavaran Bhawan

46B, I'T Park, Sahastradhara Road, Dehradun (Uttarakhand)

Wk s mam weppehosik g b | om0 mrvak s e g e i
Fh Sa 1970047, Molei A, Bemture]

UKPCB/HO/Con/ P-1552022/ [ Q) Date : 03)-.01.2022
REGD. POST

To,
M/s Prabhagiva Van Vikas Prabhandak,
(Khanan Sharda),
Uttarakhamd Van Vikas Nigam,
Rambagh Road, Purnagiri,
Tanakpur, Distt. Champawat.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Remewal) under Section-25 of the “Water
(Prevention & Control of Pallution) Act, 1974" and under Section-21 of the “Air (P'revention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)" of the “+H arepshes
and Other Wastes (Management and Transhoundary Movement) Rules, 2016™ notified under
“Environment (Protection) Act, 1986™ as applicable (to be referred hereinafler as Water Act, Air
Act and HW Rules respectively).

CAFID-7749 Application No. — 1508793
CCA (Renewal) Date :- 09.08.2021

CCA is hereby granted to M/s Prabhagiya Van Vikas Prabhandak (Khanan Sharda River Bed-
Total allotted area-384.69 Hect) of Uttarakhand Van Vikas Nigam, Rambagh Road,
Purnagiri, Tanakpur, Distt. Champawat subject 1o the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transhoundary Movement) Rules, 2016 and
the orders that may be made further and subject 10 following terms and conditions :-

I This CCA is granted for the period upto 11.02.2023 and valid for mining of following
activities with Capital Investment/Nel Assets Values ¥ 5.29 Laes. :-

S, Last CCA Present CCA (Renewal)
No. Activity Quantity Activity Quantity
(Per Year) (Per Year)
| | Mining of Minor 21,60,000 MT | Mining of Minor 21,60,000 MT
Minerals-Reta, Minerals-Reta, Bajri
Bajri and Boulders and Boulders

2. Specific Conditions under Water Act :-

(i) The daily quantity of efMuent discharge (KLD) :-

Last CCA Present CCA (Renewal) |
Trade Effluent Nil Nil -'
Sewaue 0.8 2.0 __]

(i) Trade Effluent Treatment and Disposal - ................. Nil

......
..................

(iii) Sewage Treatment and Disposal :- The applicant shall

e : ; rovide ¢ . be
Tank/Soak pits as is required with reference to influent & omprehensive Seplic

quantity and quality,
3. Conditions under Air Act :-
(i) The applicant shall not use any fuel,

(ii) Unit has to maintain ambient ajr

: ualit . .
as prescribed under En\rimnmcmq y and ensure that the same be kept within noat

(Protection) Rules, 1986

e

o
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Copy to: Regional Officer, Uttarakhand Pollution Control Board, Haldwanj, Di
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(iii) Unit has to follow ambient noise standards for night and day time as prescribed fo,

respective areas/zones which are as follows -

»
Seandars | tndustriul Aven [Commercinl Avea | Residentiad Area | Silence Zong
for WNoise Dav Al Area | . one |
fevel ] ny Night Day Night Day Night | Day | Nighy
db(A) Leq i lime lime time time thne time time |
B1 65 55 55 45 | 50 | 40

Day time : from 6.00 a.m. to 10,00 p.n., Night time: from 10.00 p.m. 10 6.00 a.m.

Conditions under Hazardous and Other Wasies (Management and Transhoundary

Mo\:emem) Rules, 2016 :- There shall not be any hazardous waste, hence this rule is nol
applicable.

This CCA is valid for extraction of river bed material by manual method only.

(;nmpulsury documents to be submitted by the Industry/Unit :-
() Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in Jegal action under the aforesaid Acts and Rules.

ﬁ“ Memiber tary

. Nainital for

information and compliance of the same.

Chiel Envirbnment Officer

o "o

yn>
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‘Spwmc Conditlons:
1.

The Oceupier sball wder tahe
comditions il Rule
The Oenpie

Annexiurg

NI i o
S Mresenbid s repan,

vshall mahe pesmanent mllerisy
wils ase Name

Py with approved Mining Plan with the
el mstrmetion issaned time G Hime,
sulb g B, Aoty the oy of the mining area and shall
L, i § & o u El # . I L [ i
pace cenpier, | vase Date & Viluliy, Lease Aren elc. al pruminem
The Oeenpi
Cupicr « : : [
o isi II cF shall evsime thin whitever deployment of lubonr attiacts the Mines Aet, the
" o ‘::\ll thereol shall be sivictly foMowed
. W Uvupier shall ¢ s repnl - i i
besc o, m::, welb llll v lnw-: -.Iltq_-.uln;t water sprimbling in an area eritically prone to air pollution
: ety ol Panticalate Matier (1'8) an dovulinge 5 i |
b s (M) ey o Dosnelingg aned umlomding points and all

-
-

e Oceupe - 3 i ;
The Cecupics “hall wndertaken adeguate safegand mensures during extraction of minor
nmerals and ensure that due 1o this

: activity the hydro-geological refing of surrounding arca
shall not be affected. : ' * " )
Vehicular emission shall be ke

pt wieler Contral and regularly monitored. “The sand, bajri &
boulders shall be ¢ Biilarly , baj

: it arvied ot through the covered trucks only and vehicles carrying the
sand hajeiboulders shall not be overloaded.

I = i g L
Project Proponent shall ensure that the road may not be damaged due to transportation of the

mineral and transport of minerals will be as per IRC Guidelines with respeet to complying
with traffic congestion and density.

Periodical medical examination of workers engaged in mining activity shall be carried out and
records maintained.

The Occupier shall wake all precautionary measures during mining operation for conservation
& protection of endangered fauna & Mora ete.

No change shall be made in mining technology and scope of mining work withowt prior

approval of competent authority.

11.  Mining shall be carried out in stipulated time and duration as permitted by competent

o authority.

12.  The Occupier shall comply with the directions/instructions issued by the competent authority
from Lime 1o ume.

13. The Occupier shall strictly adhere to the conditions of Environment Clearance issued by the
competent authority & provisions of approved mining plan, scrupulously.

14. The occupier shall comply with the Environment Management Plan and shall execute
proposed env ironment management ﬂﬂlljv'lli!:!i, :_;crupulnus'.y.

15. A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to the
Ministry of Environment, Forest and Climate Change 5 years in advance of final mine closure
for approval. - s

16, The Occupier(s) shall mark the minisg arca as per ullotied mining lease by Competent
Authority and mining shall be cnrrllcd out only in approval mining area.

17, The( Jecupier shall ensure 1o submit Ambient Air (Junlil?- Repon at quarterly basis.

18.  The Propect Proponent shall wndertake j!!ltlhl:d restoration, reclamation and rehabilitation of

. land affected by mining and completes l..l'IIE_ work before abandonment of mine,
19, Air Pollution due 10 dust, i:x_lmusl emission or fumes during mining and processing phase
’ should be controlled and kept in permissible limits specificd under environmental laws.

10.

nditions:-
Gmﬂ;—:,?;pplicmul shall get analyse the samples of eMuentemission/hazardous wastes at least
1. once in 2 three month from the laboratory recognized by the MoEF&CC and shall report 10
KPCB.
1ll-];::\‘,un.p.plimml shall however, not without the prior consent of the Board bring into use any
- new or altered outlet for the discharge of eMucnt or gases emission or sewage waste from the
:-l:,:;ud waste water and dﬁﬂfﬂiﬁl‘- wasle water shall be disposed jointly at one disposal point.
3+ e applicant shall provide discharge measurement equipment at final disposal point.

=
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: comply with conditi , " .
of stipulated conditions xz:ilhi l-:y with conditions of this CCA and submit compliance report
found that the indusiry iq" 30 days of receipt of this CCA. 1, at any point of time, it is

S 1Ol complying with stipulated  conditions 0f any [trther

direction/instruction |
in: 1on issued by the Rae : i '
The applicant shall m ¥ the Board, legal action shall be initinted againsl the applicant.

aintait , : d
leak-proof. ' good housekeeping. All vnquypipusfs:;wcrfdr;lms clc. must be

The applicant shall striet]

The industry sh: S g
‘u‘v‘lmnm-crrgl.m :-LI ::;;‘*’::iik:;-:-:ﬁmﬂ mlll Dok #.tho thum o faspes’ S0 tlu'.: B'ﬂurd‘S ﬂmciuh‘h
ﬂllllll'i.’llcluier.l S DEOUr I e 1ur other Iml'nru‘sccn acl or evenl, suc:l‘.! emission OCCUrs or is
dhie Board’s offices and -“ ess of standards laid down, such information shall be .rcpuﬂnd to
oo it prﬂ;]l;ctiga olher concerned n!:ﬁccs. In case of "“}““F ol P‘_]”'-“'““ control
e indosty thall- ohee n process connected 1o it shall be stopped wlﬂh immediate cIT_cct,

; perale in a manner so that all emissions be emitted through designaled
chimney/stack only.
In case of any damage to the agriculture productivity, human habitation etc. by the operation
of 1“‘1}|5“}ﬂ it shall be imperative to stop production in the industry with immediate effect and
such information shall be reported to Board’s offices. The industry shall be liable to pay
compensation also in such cases as decided by the Competent Authority.
The applicant shall apply before the 60 days of expiry of CCA or any change in production
types/ production capacity/manu facturing process/capacily enhancement ctc. or any change in
effluent discharge point or emission point.
The Board rescrves the right 1o revoke/add/modify any stipulated condition issued along with

CCA, as may be necessary. ‘
The person authorized shall not rent, lend. sell, transfer or otherwise transport the hazardous

wasle without permission of Board.

.




Anngpwe— 10

d n TR 62
(orerta amar wamem sfPrw—2005)
e A B A A i (g swrta R adt ¥ we o @ AR

e T B R T e g e, g 1, 3 @ 4, e, T, AT, WS,
ﬂm!mmmmzakmmqmsﬁﬂmmﬁmmmwkmﬂmﬁ
Ruft 9= & ot 1 3o e i e @ TR B wR-ET W ARG T8 ¥ S
VM NG R Wt R s we am o ey R ma # )

R 02 e, 2022 #1 W e &, Iewavs F oEeR TEEE AR @ ARE
el QI (o) st w8 @ o €2 @ wRa A @ 2 Rea T w3 R
mmﬁmwﬁhaﬂwmﬁ$mﬁmmﬁﬁmwmamm
TR & T AR AR SRR A ¥ O Ah Renfraf | e FRE T

WG R gN oo je WK, SRETe O A e &Rl 3 S
TR B PR ¥ Prdn R My ae, Sewravs Twe @ g awt @ w4 e whe
Frfe @ T W~ 37344 /WS If~qE wRE/RAT. /2022 RAE 04 I, 2022 EN RS
05042022 B AW AR @ 7w A ARG Tow e AW T

I B w9 en Wi mEen gR1 AR R man 5 avesfere @ gfera AR
TR ¥ @ T R o P B T wE e sRifaE-2008 & i <A@ T 3

TR @ A TUT TR R o) R w3 am AR @ gt qd @ Rafy & g
I ¥y W PiEY 7 aeie dfred wX AW Sw WM W geETee 9ud &Y SR

HE-03 / xili-STANMRY. /DM Act-2008 /TIRET T4/ 2022—23 fia— 05 i, 2022 fremam wffa &
o T -

1. T RS, §ET a9 W EeT |

2 R afraem, Riord @ve, demre, T )

3. 99 frenfaerd, gifrd (E7aq)|

o, -fEnfre /wF ARE, Tead |

5. i #ife saws, Sewavs o fem frm, eeg )

Soa e G TR AR el @ IRE TR &9 X IRa T ¥ @R o qeem @
Tar & s Il & RIS 05042022 A Wy Prldeor R T Rl 9 g s
qAgA-2022 ¥ @ R T8 R Premn g 1 gwnfa fr m- _

& mmaﬂﬂhﬁa-mmﬂﬁﬁmaﬂﬁuﬁmﬁm%mqﬁiﬁmm“
tﬁ.mmﬁmganMRMﬁmmwmmmm%mmﬁﬁ
al-mmmwganmﬂﬂ!menﬁmwmmmaam:iﬁqam

mmw.mﬂmmﬂmﬂim%m%MmGﬁmmmqm

T & o aﬁﬂmm«#mwﬁawﬁ‘wmmnﬁu@aﬁmmmm

mﬁﬁrﬂﬁﬁwutﬁmqﬁ@mi-mﬂmmwﬂaammm#maﬁ

mhm#ﬂﬁﬂf&mﬁﬂﬂﬂﬂﬁ@‘i-ﬂmﬂﬁmﬂmiﬁﬁm

W 7 A A A e e o deay

W -Ter A ST ¥y T 4 T ot

@ IR e Srn Sfm @m mfs ywem

T @ R vafea fem o W

e 4 1, 3 9 4- UM Wy &

2. s 48 o g &

m‘l;:‘ﬁﬂﬂﬁmwitmmﬁlmﬁmgﬂﬂm
maﬁmmmaﬁmm;tm*ﬁm#

W

S



-ﬁ'ﬁ[—wﬂﬁ'ﬂmm

€3
mmmalmﬁ}““hmmwﬁmﬂmm“mmmﬂ

rmﬁmngwﬁmﬂ&mﬂmnﬁmﬂﬂ&ﬁr#ﬂﬁm
Eﬁ%mFWWWWMMWGIMWM#W
o X THE R W iR & TR W A A weiE R U e
DT EW A T 200 & yaga W A ol A A A A wa g &, Rred
m.ﬁr#twmﬂ:wﬂmmﬁwgmmwmm%mmmlm
AR T A R qw ofts a1 1 TR W vew g 21 Ao § TR ARRE TF AR
S R T W ¥ 8 gw am 4 R ¥ T B a9 @ -FeE A WA T B
wmﬂmﬁmﬂﬂﬁuﬁ#mwmm\-mmmwml
3 S, THEANS, Aeder- e A of @ ot F wwE A4 @ v arch O 3 IR @
“tﬂ-m?ﬁ#wwmmaﬂmmﬂmmmﬁmmﬁ*mm
“ﬁt-mmmmmtmmmm#mqﬁm@ﬁmﬁWmm
RS YA, TR T W o R 81 9t v-aer ¥ @ 13 9RaR # AR o wila
2 R mﬁmmmqwmmmmwmmmmm
R T & T 00 e R R o y-zer F W A walka & @ IHA T F I B
TR 81 TN A% ¥ wRw ¥ v @) 79 04 -oer A T om 3 R T @ e
@ g &3 A ag geen v AR aew™ A WA Havdd B |
4 m%mmwwﬁwﬂimﬁﬂﬁmﬂmmmﬂwmm
YR aE B W A AT 21 T ST 620 GRAR TRET A @ e W AW &, Afs w79 A
i ufted I o a3 A wife @3 &) af 201 @ AR A ¥ AT A@ R AR €T
TR T3 T4 RS AR A 2 0% WET e qu o 3480 afwrdl @ Renfim W
s B ¥ v ) THe sl Rfed B g fffe arer e | o w@ JEeE B
@t g & gd # faffa qeadl | qeem @ o fem o W e A of} g R @
T2 o A 1 T oo frwm o & o wfae # 3w A @Y arg A T9Tar o0 W@ B

& e A Piffa deaw o amt A SR 9 W woEg R 9T A smavgem @)
s afaRe Prefafm g & weagt 2-

1. foen T @ aedw AR iR (ETeR) A TRa T @ wm, aof W @ v o A B
zl ard # TR A SR, e | 1, 3 7 4, WAvie, wEEYe, Troee, e,
GedSl AT AR W B 9 NS g e A v vd ot A Rufdy s Bl 2

2 R Im A A A g e fh (R ww) A gh o o7 fed, R, zw A A
& W W g gures a fvd o #)

3 mmﬂﬁammhaﬂmwmmﬁmm—mmﬂmﬂm@n
9] Y-TeN 14 W e A Rufd 3= gl
a foma o2 ot 4 @ ¢F wafww daen wRa @WHR BT e

: IR it FER @ Raw
mgﬁmﬁnﬂﬂﬁﬁmwmmmmm . o
5. of 2010 A T4 AwEr vy &



il

R JTR N AP ARy N

%mtmmmmmmﬁmmmamm
mﬁﬂﬁmﬂmﬁﬂjmwmmm%mmﬁmﬁﬁ
QAW T I

it

aw T RRY T o e o TR B R @ oYsIR Pree R
mﬁlﬂmmaﬁEMﬁwﬂﬂmﬂi—mﬁﬁqﬁw#ﬁmﬁamtr

T & 3Re wfvini sfvaww, Riard avs ahware, warmm & o3 Wew-c-27 / Raa /39 /200223

fete 08 ailtw, 2022 mvr ey awer nar & fs-

!ﬂmmmmmmHHmummmmllﬂimm#mmﬂ#mmm%m
mmaa«mmwmgmqﬂmm-mm,znm#mmmﬂﬁ
arrthmdsmmmﬂauamwmmﬁngm

TRA T TR awd W oum gy, S, A TER-o1, 03, 04, FaMG, AT,
YodT, orR RyM, e wd Rem #) s oo @ @i wwer A8 ¥ dmE-orE IR
TR B e T Y dew w2 R wnw ¥ A o1 @ SR 58 aW T T R
S® U A MR g o ) R ow A G ag o @ FeE 7 O WA B R/RI-TY
T A A SR Y A e o @ &) o o 9 S @ - @ afy @ T &g
T w dremor R s s avavas @)

T e B T wm A Rua T gamis 4 Ref o 2021-22 % Rren @fa R @
a=via 00 MR wwd, os M e 04 Mrew IFurd A o4 W @ Pfe @ wd e T B
OR A @ W B WA gE aw A A e Y W aERE W wWR 9e § U guee f
faffa 04 ¥ sRTE A wod ¢ R orme A @Y 8 & S | For T8 [Fw on
T 2

TR FEEe @ Irew o % fsrae @ $ wwer af o e e 1200 drew @) S
wafd 2022 & o 78 B A qrt J 25 aftvm dierd W geY g AN @ qem uwr ¥ @ g
SRR &1 dFaroa R omrm R e sco Arer, Wied & 1s0 frew 7 TR 03
¥ o4 e 2T U B For B WA g2 AT TN F T O W a9 Jreers w5
A g res E | s 5 armd aeeE smf-2022 ¥ o gwm ot @ wwira @El @
== fam o w9 |
nﬁqm:mmhm#mmwﬁswmmzﬂqﬁmmniﬁm
mmﬂm#mmmmmﬁtgﬁﬁwqaﬁmmqﬁgmm@ﬁﬁ
gunee o quitn s o @ N 7 g w R am R g A F ey 9 =
A 78 a3 A ywafron & Frard 7 & o

ﬁmmu.m.mmmmmmuhﬁWﬁf&mwuﬁmﬁmﬁ

ferard v, @verare wvaran g o R T -

L mtﬂmwﬁﬂmmmﬁmmmwmm sfers
m%ﬁ:ﬂmﬁ@ﬁmﬂmmﬂmzﬁmzﬁ
mm:mmmﬂ1¢mﬁﬂmﬁmwmm§wmﬂm

! . ; \/\J\_’r
ol ey Cq w .

i
!
|

|
|



$mM#mmﬂm#mmmwamﬁmmm
ik Freeadt o § TS WA/ v-wer A Rl & Prom B wed 2
IRRT SRR s, Rrard e e, T @ 3 Wem-c-27/Riaa /e /20023

ftﬂﬂ!ﬂﬂﬁ'ﬁ.mmmmmg&_

iv.

V.

mmaﬂmmmmqﬂmhﬁmm#mmﬁmmmﬁm
mm*“‘“‘“%“ﬂmﬂawﬂﬁ'ﬂi’ﬁu—mm{ﬂ.m*#mﬁ#
mmm*““““hw#uram%&wﬂmﬂagm
m?ﬁﬁmWﬂmE,m_ﬂzmm-m,na.m.ﬁmfm
mmﬁ!ﬁ,mm&mzlmm*mmwﬁmmmmﬂ
wﬁﬂ?mmﬂﬁmnwzmmﬂaﬂmmmﬁqﬂaﬂmﬁﬂwﬂ
I T A IR T T} R Sw I A R Al oS @ Fer 7 O T B AW
W A A AR 8 A s o & &) sw ok ) ST 7 o @ sl @ 79r ¥
T & AT R s s TS 2
s Aerareh @ T W F Ruw mm qarie # R ad 2021-22 % Rren afra W w2 @
amrfa 09 WY wwrd, 0 M wher, 04 Hev U A 04 TN T Prfor @ vl R T &
TR TN B wE W W g W A T e T W e 99 wR 783 § 7 gaee d
e 04 ¥R sfrw 2 wod ¢ R o A @Y @3 @ Wi § Fer T B oan
w2
T FEidme @ T §W A fenadh @ Wi wre @ & ded S 1200 Aew ) AR
2022 ® @ 7 & A oAt A 25 R Wi A oled gy AR B qEm wwr ¥ oow &Y
IRATA B ST e wrdm R o soo Arex, Wi T 150 few 7 TEwd 03
# 04 X T I A P B WA QA IR AN B T O R a@ geEew ol
ar anda s 2| R 5 s e sfi-2022 ¥ of 9w ot @ wwfam @Ay &)
=73 far o1 wF|
ﬂmmmmﬂmmmﬁimmﬁrméqﬁmm*m
sm i R Rvmm g oA o B T RT3 o sty ol & uvwy wew A 4
s ord e wwerd WA B AN 98 ghiftea o o ol B 9w & F R of =
§ 74 &3 } ovafrat @ Fend 7 & G

R 13042022 T T0Ed W91 WA SIRGTT A F5F § Rvga wed B h Rt

frard R, Sverare owrEa g o B Ty -

1. W W @ w EEEeE o o B 9 W R Remene o A sfe ot
mﬁmmﬁlmmm&m*mﬂtwmmmmﬁmm
It ¥ O ww A 1 tﬁmm&mmmﬁﬁwﬁﬂmﬂ
MWmmmﬁa.nmﬂmmemzﬂ{&mmcﬂ
wmm%ﬁmmmﬂMMHEmemmﬁﬁﬁmi

2 m*mw#mmmmwmmmml

MﬁUMWWmWMﬁmﬁuWMHW.

m*m#mﬂmmmmmmm%mml

S SPTe-2005 B SAG—4 A U 30 B sl

STITITAR A, Refrr o, Rien sRrge /s R 3ot s yfyaryor, aearam et
B IWR 2iii), (iv), (v), rxif. (xviii), (xx), FIRT 34



W | S /xiii-MAIR, /DM Act-2005 / TIRET Tt /202223

wfofaf-  FPreifa o waamd v srws st ¥ e
1. IR A AhE, 77 o wofewe, sEwave W, SRR |

wftm, sl Rema), sowars wee, 2e0g |

THE T W, IENave, e |

wftd, S9e1 9a g9 aiE, SEREvE AR, Q8 |

wita, e, sewrave weE, e |

g, FEG 7w, A |

gftre andlers, =7 |

wari TSR, ET a9 W, e |

9. R faemaedl /g P SRer, Ay, Tawm |

10. J@@ Ffram, s, R, g, e )

11. Suforeniard, A Eifrd EFEgR) |

12 sftred afg=m, g @ve, sk

13wty Sifre wos, Sevrave o Rem frm, ereq |

@ NP ;AW



Photo Gallery in the matter of 0.A. No. 429 of 2022 6 7
Nandhaur River

Pic. (01) Duwnstream of Nandhaur Wildlife

Sanctuary

Pic.(02) Border line of Nandhaur Wlldl fe
Sanctuary

-
o Ty e D

Pic. (03) annstream of Nandhaur Wlldl fe
Sanctuary

Pic.(05) € Channellzatlun of River Nandhaur

Pic. [Dﬂi] Upstream of River Nandhaur at
Machlivan

ch-{{)ﬁ} Channelization of Rwer Nandhaur
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Photo Gallery in the matter of O.A. No. 429 of 2022
River Sharda Barrage

Pic.(09) Proposed Area for Mining in U/S Sharda Pic.(10) Channelization of River in U/S |
Barrage Sharda Barrage




